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LEGISLATIVE ASSEMBLY.

Tuesday, 15th September, 1942.

The Assembly et in the Assembly Chamber of the Council House at
Elev;1 of the Clock, Mr. President (T{le Hfmourable Sir Abdur Rshim) ix
th2 Chair.

STARKED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS.

RECENT LABOUR STRIKES IN INDUSTRIAL UNDERTAKINGS,

16. *Mr. K. O. Neogy: () Will the Honourable Member for Labour be
pleased to state whether during recent weeks there have been labour striles.

in important industrial undertakings, such as iron and steel, coal and
textiles?

(b) If so, will the Honourable Member be pleased to make i corapre-
hensive statement dealing with the principal features of these strikes and
giving in each case the issues on which the strike was declared, the nuimber
of persons involved and the duration of the strike?

The Honourable Dr. B. R. Ambedkar: (a) Certain important industrial
undertakings did cease to work for certain periods during the previous five
weeks. It is not in public interest to name them or particularize them.

(b) It is not in the public interest that the full information asked for
should be given m rcspect of those industrial undertakings which are
engaged ou important war work.

2. In manv cases cessation of work appears to have had no connection.
with economic grievances; in a few others cessation of work has been
more in the nature of an ordinary strike with demands for increase in
wages or dearness allowance.

3. Ahmedabad was the town in which cessation of work was the lougest
—here thzce were no economic grievances apparent and the mills have not
vet reopened. In Bombay on no date were all mills closed, and cessation
of work in thqse mills that did remain closed was only of short duration—
here too no economic grievances were put forward. In Coimbatore where

mills reopened and have closed again economic grievances were to zome
extent epparent.

4. Apure from the cessation of work in the textile mills of Bombay,
Ahmedabad and Coimkbatore, the number of indusirial undertakings which
employ more than a thousand workers each and in which work was stopped
for anv appreciable time, for reasons not purely economic, was only about
a dozen. In ahout ten other undertakings employing about a thousand,
‘workers each, cessations of work were of a very short duration. The
number of undertakings employing less than a thousand workers in which

:;xork 2v«r*)as stopped since the 9th August fer non-political reasons was less
an 20

- (87)
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5. A large majority of cessations of work were in the provinces of
Bombay and Bengal, only just over half a dozen occurring elsewhere.

6. The Government sre not aware of auy subotage in industriul under-
takings by persons who have ceased work.

7. As regards strikes from the second week of August, which are known
to have occurrcd for purely economic reasons, these numbered about 24;
only seven of the undertakings employ more than a thousaud workers.

Dr. 8ir Ziauddin Ahmad: May I ask whether it has.been brought to
the notice of the Government that some of the factories that closed allow-
ed their workers to go out and paid them salaries for the day?

Ths Honourable Dr. B. R. Ambedkar: Government have no definite
information beyond the statement already made. But there are indica-
tions that in sone cases the things that have been referred to by my
Honourable friend have in all probability occurred.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
these strikes ciosed on certain terms, or were they closed of themselves,
or with the help of the Government, on certain conditions ?

-

The Houourable Dr. B. R. Ambedkar: T do not follow the question.

Mr Lalchand Navalrai: The Honourable Member has said that some
of these strikes ceased. Now, 1 am asking if they did do it on certain
terms given by Government, or of their own will, or whether they ceased
these strikes on any conditions?

The Honourable Dr. B. R. Ambedkar: In some cases they went back of
their own will. -
' Mr Lalchand Navalrai: May I know from the Honourable Member if
any went on terms given by Government, and what were those terms?

The Honourable Dr. B. R. Ambedkar: No. I am not aware of any
cage where Government had to give any terms to ask labourers to resume
work,

Mr. N. M. Joshi: May I ask, on the statement made by the Honour-
able Membcr whether the demands made by the workers of Bombay were
placed before the Government? Whether he is aware that the Bombay
@Girni Kamzar Union had sent to the Bombay Government, more than a
month ago, ¢ statement regarding their demands about pay and other
matters ?

The Honcurable Dr. B. R. Ambedkar: T am aware that some demands
were made, but the point that I wish to emphasize is this: that in no
cage in Bomnbay so far as T am aware, the making of grievances was the
cause for th: stoppage of work. '

Mr. N. M. Joshi: May T ask if the Girni Kamgar Union sent their
demand: to the Bombav Government, and if, after that, there were strikes,
what is the point in the Honourable Member stating that no econnmic
demands were made, or no economic demands were the cauge of the strike ?
How did he come by that? '"‘
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The Honourable Dr. B. R. Ambedkar: I have no report from the Gov-
ernment of Bombay, but the information to which my Honourable Meraber
has referred, is the information yhich I have got from the papers.

Mr. N. M, Joghi: May I ask the Hdnouruble Member to enquire from
the Bombay Govermment whether they have taken any steps to remove
grievances of the Bombay textile workers and congider the demands made

by the Bombay Girni Kamgar Union?
Sir Cowasji Jehangir: May I ask the Honourable Member how many
- gtrikes thore were in the textile mills of Bombay after the 8th/9th August?
The Honourable Dr. B. R. Ambedkar: There were very few.

Mr. Mvhammad Nauman: Can the Honourable Member give any
indication of the puy of the Tata Iron and Steel Company workers? Were
their specific demands sent to Government? *

The Honourable Dr. B. R. Ambedkar: It is not in the interests of the
public to give any information,

~ Mr. K. 0. Neogy: Does the Honourable Member know that it is pub-
lished in th: uewspapers? :

The Honourable Dr. B. R. Ambedkar: That may be so. :Government
will not take any responsibility,
Mr. K. 0. Neogy: This report is from the Associated Press, one of the

authorised agencies, It is stated that they struck work on the issue of
Nautionnl Govermment in India.

The Honourable Dr. B. R. Ambedkar: | do not know what the Hon-
ourable Member means that the Associated Press is an authorised agency.

Mr. K. C. Neogy: I am afraid the Honourable Member does not care
to read the Government ecommuniques.

_Sardar Sant 8ingh: May I know whether it is a fact that all thess
gtrik:s occurrcd aftcr the arrest of Mahatma Gandhi and his co-workers ?

_ The _Eononrable I_Dr. B. R. Ambedkar: Well, I cannot-give definite
informntion, but vy impression is that these strikes were not spontaneous.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member be pleased
1o state the dates on which the strikes starfed? We cun draw inferences

therefrom.

The Hononrable Dr. B. R. Ambedkar: Where? In what place ?

Pandit Lakshmi Kagta Maitra: In Tata's.

The Honourable Dr. B. R. Ambedkar: As T said, T am not prepared
to give any information because it is not in the public interest to give any

information.
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Pandit Lakshmi Kanta Maitra: 1 do not want the reasons for the strile or
any such nformation; 1 want the dates on which the strikes were declured.

The Honourable Dr. B. R. Ambedkar: ] have stated that it will not be-
in the public interost to give any information.

Sardar Sant Singh:' Is it a fact ov not that ull these strikes had
occurred after the arrest of Mahatma Gandhi and does the Government
belisve or not that this shows the intensity of the movement and the fol-
lowing thas Mahatme Gundhi has gol in the country? N,

The Honourable Dr. B. R. Ambedkar: That is un argument; it is uot a
question.

Mr. N M, JO:hi May I ask whether the strike at Jamshedpur has
ended ?

The Honourable Dr. B. R. Ambedkar: I believe it has.
Mr. President (The Honourable Sir Abdur Rahim): Next question,

PROGRAMME OF ACTIVITIES OF THE UTILISATION Sncnon OF THE GEOLOGIOAL
SurvEY oF INDIA.

17. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Labour be:
plensed to stace whether a detailed programme hag been drawn up in
respect of activities of the newly started Utilisation Section of the Geologi-

cal Survey of India?

() What are the minerals that are now intended to be mclurlul within:
the. purview of such activities?

(c) Is it a fuct that the Section will be concerned initially with pioncer-
ing work in respect of select minerals with the help of experte, while
ultimnately entrusting their evploitation to suitable commercial concerus?

(d) Is petroleum included among the minerals with which the Section
is concerned?

(¢) What practical steps have been taken so far for furtherance of the
object of this Section, and in respect of what minerals and with the help
of which experts, and with what ultiinate object in view have such steps.
been taken?

(f) Are the efforts of the Utilisation Section co-ordmated with  the
activities of the organisations relating to Scientific and Industrial Rescarch
and Utilisation attached to the Commerce Department? If so, in what
manner?

The Honourable Dr. B, R. Ambedkar: (a) Yes. The programme is how-
ever, liable to alteration if there is urgent demand for a particular mineral.

(b) All mineruls which are required for war purposes and for which
there are reasonable prospects of working in India. These include sulphur,
mica, tunesten or wolfram, and non-ferrous metals such as lead, zine,
<copper and tin.

(c) The Utilisution Branch will with the help of experts prove deposits:
-ard undertake small-scale mining operations which may include the opera-
tion of experimental and pilot planis for smelting. ete., up to the stuge
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when it becomes clear that production can be undertaken by Commercial
firms. It is the present intention (subject to the necessity of maintaining
war production and to the circumstances of each case) that at that stage
commercial development should be encouraged.

(d) No, according to present programme.

(eg The Utilisation Branch has already token steps to examine the
possibility of cbtaining early production of lead and zinc. The most
promising lead-zine mines in India appear to be the mines at Zawar in
Udaipur State. The Government of India, acting through Mr. W. P.
‘Cowen, lat: General Manager of the Mawchi mines in Burma, negotiated
with the Mewar Government. They secured the cancellation on payment
.of compensation of the lease of the mines held by a private company, and
obtained a prospecting licence from the Mewar Government. Mr. Cowen
was placad in charge of the operations and began work at the end of May
1942. Operations have been planned in two stages (1) a detailed plane-
table survey and deep-drilling operations to be followed by (2) opening up
-of depositz and the erection of a pilot ore-dressing plant and smelters as
soon as drilling operations establish the workability of the lode. As =«
result of the Survey’s progress so far made it is hoped that it will be
possible to obtain information regarding the ‘‘payability’’ of the lode
earlier thar was originally expected. Most of the machinery required by
Mr, Cowen in the way of drilling equipment, ete., hag pow arrived. Two
Mining fngineers, one Mechanical Engineer, two Metallurgists and thrce
Burveyors have been appointed to assist Mr. Cowen.

Exploitation of the sulphur deposits in the extinet volcano of Koh-i-
Sultan, has been taken over by the Utilisation Branch from the Supply
Department and a Superintending Geologist of the Geological Survey of
Tndia is in charge of the operations.

Th: Branch is also-engaged in an endeavour to stimulate the production
of mica. A Superintending Geologist of the Geological Survey of Indis is
in charge ‘of a newiy-formed Mica Production Bection. It will
be the work of the Branch to give all possible assistance to micu miners
in obtaining the supplies necessary for increasing production.

Investigations have also heen taken in hand by the Branch regarding
wolfram, copper, etc., and a posesibility regarding tin is receiving urgent
consideration.

The ultimate object is to make India as self-sufficient as possible in
respect ot minerals which are needed for the war effort.

(f) Yes; the Director, Scientific and Industrial Research and a Senior
official of the Commerce Department are members of the Advisory Body
which has been set up to assist this Branch.

Pandit Lakshmi Kanta Maitra: May I enquire, when the Honourable
Member was referring to certain types of technical sfaff, if they are all
British officials evacuated from Burma?

- The Honourable Dr. B. R. Ambedkar: With regard to the two inining
* ¢ngineers referred to in my reply to this part of the question, the informa-
tion i3 this: the two gentlemen employed as mining engineers are Mr,

Smith and Mr. Robottam.
Pandt Lakshmi Kanta Maitra: Do they all come from Burma?
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The Honourable Dr. B. R. Ambedkar: They ure Burmese evacuces.
Undor thera thers are two probationers; both of them are Indians. 'Then
the mechanical engineer is one Mr. Symes. He is also un evacuec. Of
the two metallurgists, one is an Indisn—Myr. Narayan—and the other is
Mr. Fleming. There are three surveyors with regard to sulphur; they
are all Indians. 1 may say that the reason why we had to employ these
Burmese evacuees is because they are the only people who happened to
know sgmething ebout mining in regard to lead and zine. They nre all
taken from the Mawchi mines; and probably the Hcnoyrable Member
knows thut the Mawchi mines in Burma are the only mines which are lead
ani zine mines. We had no expert from anywhere else. The policy of
the Department is this, that while in the first place the necessity -of employ-
ing Europcins who have experience in the mining of lead and zinc is
inevitable, the department is taking steps that wherever a European is
appointed there shall be appointed under him an Indian to be trained so
that when th: European vacates the Indian would be able to take charge
of th2 depurtment. \

Pandit Lakshmi Kanta Maitra: The Honourable Member said just now
that Mr. Cowen started work at the end of May 1942, and that in rogard
to thesc non-ferrous metals, zine and lead, the appointment of British
offizials was inevitable. When did it occur to'the Government of Indin to
hav: thcs® mines explored? Was it after the fall of Burma, so as to
provide for these gentlemen who have been thrown out of employment?

The Honourable Dr. B. R. Ambedkar: I cannot give an answer to that
question.

Pandit Lakshmi Kanta Maitra: When did the Government firet (ake
it int» their head to have these mines worked in India ? What have they
been doins all this time ?- '

The Honourable D1. B. R. Ambedkar: Probably quite sfmntnneously H
withrt reference to anything external.

Sardar Sant Singh: May 1 ask whether the need for working these
mines was felt as & necessity to provide for the war effort, or was it to
provide those evacuees from Burma with some jobs?

The Hornourable Dr. B. R. Ambedkar: Certainly not; the supplies from
BRurma having ceased it was necessary for the Government of India to
exploit their own resources. ‘

Mr. K. 0. Neogy: With reference to clause (d) of the question, my
Honourab'e friend stated that petroleum was not included among the
minerals at the present moment. Has petroleum been excluded from the
programu.s as & matter of discretion with the department or because the
Government has been committed to some other agency for the develop-
ment of petroleum in India ? '

-The Honourable Dr. B. R. Ambedkar: Not at all. My answer was that
for the present the programme does not include it; it does not mean that
it is excluded from the programme altogether.

-
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Mr. K. 0. Neogy: Will the Honourable Member be surprised if 1 were
%0 tell him that Dr. Fox made a statement on, the 6th of July, a portion of
which [ referred to yesterday, somewhat to that effect?

The Honourable Dr. B. R. Ambedkar: I would like to say this to my
Honourabl= friend, that Dr. Fox does not decide the policy of the Govern-

ment of India. .

Mr. K. C. Nebgy: But Dr. Fox may at least be expected to be truthful.
Anyway, may I ask another very short question? My Honourable {riend
stated that the Udaipur Durbar had to be persuaded to cancel the lease
in.respect of lead «nd zinc mines in that State, which had already been
granted t) a privale purty. Before getting the Udaipur Durbar obligingly to
cancel thiz lease, was any attempt made by the (Government to fiud out
whether an agreement could not be arrived at with that private party for
the purpose of enabling whatever activities the department wunted to carry

on. to b ecarried cn?

The Horburable Dr. B. R. Ambedkar: T must have notice of that
question. .

OBDINANCES PROMULGATED SINCE THE QUTBREAK OF .THE WAR.

18. *Mr, K. O Neogy: (a) Will the Honourable the Law Mumber
please state if the Governor General consults the Governor General in
Council, either formally or informally, while making and promulgsting
Ordinances for the peace and good government of British India in csses
of emergency?

(b) Does any Department of Government or any individual officer
thereof, render any assistance to the Governor General either in the deter-
mination of the lines on which an Ordinance may be made or in its
drafting?

(¢) How many Ordinances have been promulgated by the (rovernor
General since the outbreak of the war, while the legislature was either
actually in session, or withiit ten days of the commencement of u session,
or within ten days after a session had terminated?

The Honourable Sir SBultan Ahmed: (a) Tt would be wholly opposéd to
established practice to make public the arrangements which prevail in &
matter of this nature and I regret that T am unable to furnish the informa-
tion desired by the Honourable Member, -

(b) The Honourable Member may take it that the services of the
Official Draftsman and of all Departmental officers eoncerned with the
relevant subject-matter are available in connection “with the making of
Ordinances. -

(c) Sixteen.

Mr. N. M. Joshi: In view of the statement made by the Honourabie
Member that it is not the practice of the Government of India to tell the
House how the different elements in the Government of Indin Act, may I
agk whether he is aware that recently statements have been made that
TAdian Members of the Executive Council have‘acted in a particular way
in a particular situation? : |
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The Honourable Sir Sultan Ahmed: This has nothing to do with the
question under reply.

Mr. K. 0. Neogy: Would I be right in assuming, that althougn the
authority for the promulgation of Ordinances is the Governor General, the
decision as to the necessity for arming the Government with sufficient
powers as given under any particular Ordinance—the responsibility for

deciding upon the line which an Ordinance should pursue—does not lie
with the Government?

The Honourable Sir Sultan Ahmed: I have already answered that
question in my reply to part (a).

Pandit Lakshmi Kanta Maitra: May 1 know i any actual advice has
been tendered by the Executive Council.to the Governor General? I de
ot want to know the content of the advice tendered, but I want to know
whether or not it is a fact that some form of advice is tendered by the

Executive Council to the Governor General in the matter of promulgation
of an Ordinance? -

The Honourable Sir Sultfn Ahmed: I ain afraid I cannot furnigh the
information.

Mr, Lalchand Navalral: May I know from the Honourable Member if
it is a fact that the Government of India Act allows Ordinances 1o be issued
only in are instances and not on subjects on which the Legislatures can
legislate? Have the Goverrment of India advised the Governor General
uot to issue these Ordinances so frequently and on so many subjecss when
it is the right of the Legislatures to legislate? '

The Honourable Sir Sultan Ahmed: I Lave replied to this question in
reply to a query put by Mr. Navalrai some time in February last.

Mr. Lalchand Navalral: I should like to know what the present posi-
tion now fis—whether, since the Honourable Member answered that ques-
tion, there have been several occasions on which Ordinances have been
issued. 1 am asking the Honourable Member, if in view of what the law
requires, the Government of India have advised the Governor (General not
to issue so many Ordinances on every matter of detail.

The Honourable Sir Sultan Ahmed: The Government of Indin have,
got nothing to do with the promulgation of Ordinances. That is entirely
the suthority of the Governor General. My Honourable friend may rest

assured that the Governor (Gleneral hag taken all the advice necessury for
the purpose.

Sardar Sant Singh: May I ask whether the Government of Tndin have
tendercd their advice to the Governor General that the Legslature,

especially this House, resents this rule by the Ordinances over the head

of the Legislature and expression was given in respect to this in this
House during the last Bession as well?

The Honourable Sir Sultan Ahmed: I am not sure about resentment
at all to begin with, and, secondly, this is &~ question 'which I rannot
answer us I have nlready informed the Honourable Member.

LY
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Sardar Sant Singh: May 1 ask if thc Honourable Members who now
compose the Government af India o nop feel it humiliating that rule by
‘Ordinance is prevalent in India?

Mr. President (The Honouruble Sir Abdur Rahim): Next question.

. ]

Mr, K. 0. Neogy: May I put one question? Have the Government of

India ever conveyed to the Governor General the undesirability of issuing
. Ordinances when the Assembly was nactually in session?

The Honourable Sir Sultan Ahmed: No, Sir.

Mr. K. C. Neogy: Why not?"

The Honourable Sir Sultan Ahmed: Because by the India and Byrma
Emergency Act it is not necessary to do so. The Governor General can
issue such Ordinances any time he likex and when he considers necessary.

It is entirely his authority.

Dr. Bir Ziauddin Ahmad: May I know whether it is the practice that
every Member of the Touncil issues an Ordinance pertaining to his de-
partment without any reference to his collengues?

Mr. President (The Honourable Sir Abdur Rghim): Next question.

POSITION CONCERNING STOOKS AND PropUcCTION OoF WaEAT, RICE, ETO.

19. *Mr. K. O. Neogy: (a) Will the Honourable Member for Commerce *
be pleased to siute what the present position is as regards stocks of wheat,
rice and importans subsidiary cereals, respectively, in India, Province by
Province, and what are the estimates of production thereof during the
next season in each Province?

(b) To what extent are the locust menace, and the floods in certain
areas and 1ll-distributed or deficient rainfall in others, likely to affect the
future crop prospects? '

(¢) What is the average per capita figure of human requirement, as
well as the standard requirement in respect of seed and cattle food, on
the basis of which the sufficiency or otherwise of the production arid supply
of foodgrains in India is caleulated in any year?

(d) How does eacia Province stand, judged by the above standards, in

point of self-suficiency i normal average years, as compared with the
present year? .
(e) To what extent has the production of primary foodgrains in lndia

as well ag 1vportant subsidiary cereals kept pace with the increase in
population in the last two census periods?

~ Mr. J. D. Tyson: (a) No figures regarding the present stocks of wheat,
rice und important cereals in India are available. A statement-giving a
forecast of production for those foodgrains is laid on the‘*table.

- (b) The information is not available at present but revised estimates
of Kharif production have been asked for from Provinces and States.
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(¢) ““The annual per capita figure of human requirement’’ is rather an
ambiguous phrase. In the absence of exact figures of consumptioa, the
practicc has been to calculate the annual requirements of each area by
taking the average production during a period of years, adding thercto the
averuge imnports and deducting the average exports: the resultant figure is
deemed to include requirements for seed. Cattle are mostly fed on scalks,
straw and grass, with oil cekes as concentrates. These do not enter into
sorupetitior with human food.

(d) A statement based*on the method of caleulation explained in reply
to part (¢) is laid on the table. It may be added that figures for maive,
ragi and other millets have to be added to the annual cereal require-
ments and production and that these additions are appreciable in some
provinces.

(e) According to the published strtistics, there has been no substantiul

altciavion in the {otal production »f food grains during the 20 yeare
1921: 1941,

Statement giving a Forecast of Production of Principal Foodgrainsin the variovs:

Provinces in _1942-43. -
Production in 000 tons.
Rice. Wheat.  Millets. Gram. -

Assam . 1,887 .. e 20
.Bengal . . 8,982 45 3 89
Bihar . | 3,007 498 40 439
Bombay . . 1,120 487 2,023 .91
C.P. & Berqgr . 2,254 711 1,197 226
Madras . 4,798 .. 1.973 12
N.-W.F. P, . .. 269 30 27
Origsa . . 1,657 1 11 2
Punjab . . 320 4,117 424 666
Bin . . 382 378 185 bb
U.P. . . 2,226 2,756 806 1,680
Coorg . . 56 .. .. ..
Delhi . . . 18 12 8

Stutement showing the Surplus [ Deficit position of the Principal Foodgrains in the
various Provinces in 1942-43, as compared with the normal position.

Normal {in 000 tons). This yoar (in 000 tons).
Region. Crop. :
Annusl Produc- Deficit. Burplus. Produc- Deficit Burplus
require- tion. tion in in
ments. in 1042-43. 1042.43.
’ 1941-42, .
Asaam . Rice . 1,780 1,797 7 1,468 324
Wheat . —16 .. 16 .. . 16
Gram . —3 . 3 .. N 3
Bengal . . Rice . 8,866 8,802 64 .. 10217 .. 1,351
Wheat . 286 45 241 .- 41 2456 ‘e .
Millets . 4 3 1 - 3 ' 1

Gram ., 117 779 38 .. 79 38
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. Normal (in 000 tonas). This year (000 tons). .
Region Crop  Annual Froduc- Deficit. Surplus. Produc. Deficit Burplus
require- tion. tion in | in
ments. in 1942.43. 1942-43.
1941-42. .
Bihar . . Rice . 3,243 3,062 191 .. 2,747 496 ..
Wheat . 456 418 38 ‘e 486 . 29
Milleta . 40 40- .. .. 18 22 e R
Gram | 419 439 ‘e 20 482 .. 63
Bombay . Rice . L5122 1,030 482 .. 780 723
Wheat: . 700 463 237 .. 364 - 336
Millets . (1,867 1,813 3 54 .. 1,813 54
11,374 1,374
Gram . 167 91 66 .. 86 72
Central Pro- ~ Rice . 2,032 2,224 .. 102 1,214 818
vineces & Wheat . 639 661 - .. 22 408 233
Berar, Millets . 1,034 1,027 7 - 939 95 ..
Gram . 186 2086 - 20 197 e 11
Coorg . . Rice . 56 66 .. .. 80 .. 4
Delhi . . Rice . 11 ‘e 11 .. .. 11
Wheat 659 18 41 .. 11 48
Millets . 15 12 3 .. 12 3
Gram . 21 8 13 .. 8 13
Madras . . Rice . . 5,369 4,581 778 .. ' 5,080 279 ..
T Wheat . —29 . 20 .. . 29 ..
Millets . 1,907 1,893 14 .. 1,893 14 ..
) Gram 166 12 143 .. 12 143
N.-W.F.P. . Rice . [ .. 6 .. e 6 ...
’ Wheat . 260 259 1 .. 263 . 3
Millets . 30 30 - . 30 .. ..
Gram . 31 29 4 . 27 4 - ..
Orissa . . Rice . L,341 1.527 .. 186 1,380 .. 30
Wheat . 10 1 ) . 1 9 e
Millets . 11 1 - .. 11 .
Gram . 2 - 2 .. .. 2
Punjsb. . Rice . 318 320 .. 2. 200 10 ..
Wheat . 3,247 3,020 .. 673  4.350 .- 1,103
Millets . =~ 382 367 15 .. 530 e - 148
Gram ., 657 856 .. 99 651 . 04
Sind | . Rice . 332 482 .. 1,602 392 . 60
Wheat , 328 378 .. 50 412 .. 84
Millets . 106 216 . 20 215 . 20
Gram 71 56 16 . 55 16 .
United Pro.  Rice ., 2,816 2,111 205 4., 1,581 636 ..
vinces, Wheat . 2,804 2,676 .. 72 2,647 .- 43
Millets . 683 771 . B8 B42 . 159
Gram - . 1,502 1,680 .. 88 1,680 .. 88

.Nore 1.—The figures for rice, wheat and millets in Bombay inc‘ludc the Bomtay
Btates and Baroda. .
Nore 2.—The figures for rice and wheat for the Central Provinces and Berar include
those for the Central Provinces States.
. Note 3—Tho figures for rice and wheat for the Punjab, 8ind and the United Pro-
vinoes include those for the corresponding Indian States.
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Mr, K. 0. Neogy: With reference to the Honourable Member's answer
to part (¢) of the question, where he said that he could not understand
what wus jeant by ‘‘the average per capita figure of human requiremant’,
is the Honourable Member aware that this very matter has engaged the
attention of mnny students of economics who have published their articles
in- variovs journals, including an Assistant Wheat Commigsioner of the
Government of India whose name wans Mr. O'Byrne? He madé the
-caloulation that we require between five and six maunds of yrains per head
for human consumption alone. Apart from that,. does the Honourable
Member. know that there are famine codes prescribed for the different
provinees which lay down, not on a very liberal scale, the requirements
.of human consumption in times of need?

Mr. J, D. Tyson: Yes, Sir. I am aware of those facts. I am aware
:also of the perhaps somewhat more authoritative estimate of human re-
quirement that was made by Dr. Aykroyd and endorsed by Sir John
Russell. But, Bir, the difficulty is that the estimates given in those
-cages are, in most cases anyhow, for total diet. If I had wished to take
.advantage of the opportunity offered by my Honourable friend, I could
have said that Sir John Russell and Dr. “Aykroyd considered that 15 ozs.
-of cereals per head per day are what the human frame in India requires,
.and I could have pointed out that that required a total of some 503 lakh
tons of cereals per year and that India produces 600 lakh tons of cereals
per year. But I did not take advantage of that opportunity because the
figure of 15 ozs. of cereals per day is conditional on a number of other
elements being present, such as 3 ozs. of pulsés, 10 ozs. of vegetables,
‘2 ozs. of fats and oils, 2 ozs. of fruits, and 8 ozs. of milk. Sir, the
position is that while we have ample production of cereals and pulses, I
am not sure that, over India as. a whole. we have ample producsion of
vegetables, fdats, oils and fruits, and I know that, unfortunately, over
India as a whole, we have a production of only about 5 ozs., as ruainst a
-desideratum of 8 ozs. of milk; and therefore, Sir, I thought it unfair te
take advantage of a reference %o food grains only and I have not therefore
given a reply based on any assumed figure of human requirement.

Mr. K. 0. Neogy: I should be much obliged to the Honourable Men-
“ber if he could give an idea to this House about the position of food grains
alone judged with reference to the famine code figures.

Mr. J. D. Tyson: I must ask for notice of that.. That is not the ori
ginal question,

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that
in the reference he made to Dr. Aykroyd and Sir John Russell of 15 sunce
-Of cereals for every adult human being, the context there was entirel
different.. He was talking there in terms of the calorific value of food
and what he was postulating there was that 2000 calories were require
for an average. That has nothing to do with the question here.

Mr. J. D. Tyson: But you cannot divorce human requirements ¢
cereals from requirements in the other foodstuffs' that may be available.
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Mr. Lalchand Navalrai: Does tht Honourable Mciber know that:
there have beén very large and damaging floods in  Sind and that the
oultivation in two districts has been destroyed? What arrungements have
the Government made to know how mnuch damage has been done and how
Governiaent is going to provide for foodstuffs in a large part of Sind?

Mr. J. D. Tyson: I am grateful to my Honourable fricnd for his sup--
plementary question. There has unfortunately been serious dumage in
Sind. Though we have no detuiled figures yet from the Govermment of
Sind. it is quite clear that grcut loss has been caused to the khanf crop;.
but within the last few days we have had encouraging news from Sind
that, provided seed can be made immediately available, there should be a.
very good prospect of the damage being fully made up on the rabi crop,
as © result of the present flood-8pill, and the Government of India have:
todsy made an offer to the Government of Sind of Rs. 20 lakhs, interest--
free loan, to enable them to distribute seed with the rabi season in view.

Mr. Lalchand Navalrai: Does the Honourable Member know that these-
breaches.that have happened in Sind are spread over a very large area, in
the districts of Dadu and Larkhana? What attempts are being made to-
divert that water or to take steps to see that the rabi crop can be grown.
there?

Mr, J. D. Tyson: I am afraid I cannot answer that. That seems to-
be u matter for the Provincial Government.

Posiriox oF THE INDIAN REPRESETATIVES AT THE BrITiSH WA (CABINET.

20. *8ir F. E. James: Will the Honourable the Leader of the Flouse:
be pleased t) statg - -«

(s) what is the relationship, if any, of the Honourable Sir Rama-:
swani Mudaliar, a Member of the Viceroy's Fxecutive
Eo}unci[ and a representative of India at the British War
Jabinet :

(i) to the Seeretary of State for India and the India Office; und
(ii) to the High Conmimissioner for India; i
(b) whether Sir Ramaswami will receive his instructions from the-
Government of India direct or through the medium of the-
India Office; und if the latter, whether the Secretary of State

fr:)r India will in any way be concerned with those instruc.
tions, or have power to modify them; and

(c) whether any of the functions at present discharged by the
Secretary of State and the India Office will be transferred to-
Sir Ramaswami Mudaliar and his office?

The Honourable Mr. M. 8. Aney: (2) Sir Ramaswami Mudaliar has: -
been riominated by and is responsible to the Governor-General in Council
as one of India’s representatives at the War Cabinet. As the Honour-
able Member points out, he retains his “membership of the Governor-
General’s Executive Council. The- statutory relationship of the Governor-
General in Council ,in turn, to the Becretary of State is laid down in the
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Constitution Act. Sir Ramaswami wil! not be formally connected with
the High Commissioner for India but the latter will naturally render any
assistance in his power to Indfa's representatives at the “War Cabiuet.

(b) Sir Ramaswami will receive his instructions from the Governor-
General in Council. The Secretary of State will not of course amend
those instructions without reference to the Government of India, but [
have alrendy reminded the Honourable Member that the powers of Lhe
Secretary of State in relation to the Governor-Gemeral in Council, by
whom they are issued, are laid down by Btatute.

-(e¢) No, Sir.

Sir F. E, James: May I take it that that in fact means that the final
instructions to the Flonourable Sir RambYswami Mudaliur -will issue from
the Governor-General in Council and from no other authority?

The Honcurable Mr. M. S. Aney: Yes,

Sir ¥. E. James: [s my Honourable friend aware that thal is "&n
extremely 1nportant cobstitutional departure? 1If so, why hag nou an
official aunouncement been made in that sense previously? Why has not
the machinery of the Information and Broadcasting Dcpmtmtnt been
utilised to make that mn..h more abundantly clear?

The Honourable Mr. M. §. Aney: I think the fact was announced by
the Broadcasting Departiment.

Mr, Lalchand Navalrai: May I know if the Honourable Sir Ramaswami
Mudaliar has the same voice and the same vote as the other members of
the Council there?

The Honourable Mr. M. 8. Aney: As representing the Government of
India, he has the same status as any other member.

Mr, I.alehand Navalrai: With regard to the vote also?

The Honourable Mr. M. 8, Aney: Yes, he has the same status as any
other member. '

Mr, K. 0. Neogy: Is His Highness the Jam Saheb of Nawanagar, who
iz the other member from India, also under the same kind and amount
of control from the Government of India?

The Honourable Mr. M. S. Aney: Both of them represent the Govern-
ment of India.

Mr. K. 0. Neogy: Do I take it that these two would jointly reprezent
the Government of India?

The Honourable Mr. M. 8, Aney: There are two parts in the country
and both of them are controlled by the Government of ‘India and they are
the two representatives representing the two parts.

L
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Mr. K. 0. Neogy: Will these two represent the Government of Irdia
jointly in everything? .

The Honovrable Mr. M. S. Aney: One represents the Governor General
in Council and the other the Governor General.

Mr. K. C. Neogy: The Honourable Member should have made that
distinetion clear. '

The Em;ourabls Mr. M. S, Aney: I have made it now,

Mr. K. 0. Neogy: As thedersonal representative of the Governor General,
I teke it thet the Government of India will have nothing to do with His
Highness the Maharaja of Nawanagar?

‘The Honourable Mr, M. 8. Aney: Not the personal representative. He
is the representative of the Governor Genersl.

Mr. K. C. Neogy: In what capacity can the Goverpor General appoint
a representative on the War Cabinet?

The Honourable Mr. M. S. Aney.: The Crown Repres;entative can.

Mr. K. 0. Neogy: May | know. what are the relations between these
two members of the War Cabinet? I take it that they can independently
express thew views, without any obligation to have previous discussions?

The Honourable Mr. M. S. Aney: If my Honoyrable friend would table *
.a question, I will try to give a reply.

Mr. Hooseinbhoy A. Lalljee: May I ask whether it is not n fact that
8ir Ramaswawni Mndaliar and His Highness will take final orders from
the Governmni:tt of India but they will be subject to the approval of the See-
retary of State under the constitution?

The Honourable Mr. M. S, Aney: These orders will be from the Goven-
ment of India.

Mr, Hooseinbhoy A Lalljee: Those orders cannot really be final as * nder
the present constitution they can be changed by the Becretary of State.

The Honourable Mr, M. S. Aney: They will get their orders from the
Government of India.

M, Hooseinbhoy A. Lalljse: I quite agree that the final orders will be
issued by the Government of India but what T want to know is whether

these worthy representatives will or will not be under the Secretare of
State? ' )

. Mr, President {The Monourable Sir Abdur Rahim): The Honourahle
_Member has explained the position. In whatever these representatives do,
they act urder instructions of the Government of India.
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_ Mr. N. M. Joghi: Muay I know whether the Secretary of State can
issue final instructions to the Government of India with regard to the
matters with which Sir Rmnaswami Mudaliar will deal in the War C!abinet?

The Honourable Mr. M. §. Aney: The Secretary of State cannot issue
any final instructions.

Mr. N. M. Joshi: May I ssk whether it makes any difference whether
the Secrelary of State can issue final orders to‘Bir Ramaswami Mudsliar
direct or the Secretary of State issues final instructions to Sir Ramaswami
Mudaliar through the Government of India? '

Mr. M. Ghiasuddin: May 1 know from the Leader of the House whether
ihe Secretary of State has so far interfered with the instructions given %o
Sir Ramaswami Mudaliar by the Government of India or not?

The Honourable Mr. M. 8. Aney: No.

Mr, K. O. Neogy: Have the Government of India provided their repre-
sentative on the War Cabine! with an independent secretariat?

The Honourable Mr. M. S. Aney: He has the liberty to have his secre-
tariat if he so likes.

Mr. K. 0. Neogy: Or borrow from the India Office?
The Honourabls Mr. M. §. Aney: It will be in his discretion.

PROGRESS AND PROGRAMME OF WORE OF THE RECONSTRUOTION COMMITTEES.

21. *8ir F. E. James: Will the Honourable Member for Commerce be
pleased to state: ’

(8) what progress is being made in the work of the Reconstruction
Committees which were constituted in March 1942;

(b) what is their future programme of work;

(c) whether he is ~ satisfied that the maczhinery is adequate for the
study of the irnmense and urgent problems which will con-
front India at the end of the war; and

(d) what co-ordination, if any, has been established between the
. Committecs and the Defence Authorities in connectivn with
demobilisation ond re-employment after the war?

The Honourable Mr. N. R. Sarker: (a) Arrangements have hocn made
for collection of factual data about various matters connected with post-war
reconstruction. Apdrt from other arrangements, five Economic Investi-

ators have been appointed for the purpose. Moreover, the members of the:
Consultative Committee of Ficonomists have undertaken to prapare preli-
minary Reports on certein aspects of post-war reconstruction,

(b) A copv of the programame of work drawn up by- the Consultative
Committee of Economists is placed on the table,
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(¢) Yes, at the present stage. However, the Reconstruction Cornuittees
are free to auggest any further administrative arrangements required for
carrying on their work.

(d) The War Department is represented on the Reconstruction Com-
mittee dealing with Labour and Demobilisation and the Secretary of that
Department is the Vice-Chairman of that Committee. o

Programme of Work drafted by the Sub-Committees of the. Consultative Commitiee
of Economists and approved by the latter Committee in its full Meetings held on
the 6th and Tth March, 1942,

1. Labour and Demobilisation.
1. The following resolutions were agreed to:

(i) 1t is desirable that the Labour Department of the Government of India should
proceed to the collection of data relating to— -

(a) Changes in the total volume of employment.
(b) Changes in the composition of the employed population according to the

categories of skilled, semi-skilled and unskilled and deily and monthly
rated workers,

(c) Changes in methods of recruitment.
(d) Changes in the hours of work.
(e) Changes in wages, both time and piece rates.
(f) Rationalisation of Industrial technique in relation to work.
(g) Deferred payment systems.
(h) Numbers employed in:
(i) Munitions and Armaments Factories.
(i)) Industries directly connected with war supplies.
(iii) Industries in general.
J[(h) will include an investigation of the probable magnitude of unemploy--
ment in (i) to (iii) above.)] ! :

(ii) It is desirable to proceed at once to an investigation of the kind of employment-

machinery which is likely to be needed at the end of the war and in the light of
India’s general industrial development.

" (iii) It is desirable to proceed to an mvestigation of the kind of training machinery
which is likely to be needed at the end of the war in the light of (a) the retransfer:
problem and (b) industrial development generally.

11. Industry.

~

1. It was decided to break the subject-matter into the following main heads..
(i) Regionalism and the location of industry. '
(ii) Consumers’ goods industries.
(iii) Capital goods industries,
{(iv) Bmall scate (including cottage) industries. "
{v) Finance and structure of industry.
(vi) Power resources,

2. Under the first head, i.c., Regionalism and location of industries, it was decided:
to proceed to the following enquiries :

(8) A factual study of developmente since 1910 and their causes.
(b) To study the following :
(i) Upon what principles, economic and non-economic should the lueation nf
industries be decided in the future, and h
(ii) What machinery of Government is likely to be called for?
.3, Under the second head it was decided :—
(1) To proceed to a factual study of changes in the standard of life since 1019-3¢

ond the contribution made thereto by the development of consumers’
goods in India.
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(b) To enquire into the impact of the war on the staudard of life in Indis,
incduding the substitution of domestic for imported goods. i
{c) To enquire into the following :—

In what directions and with what means can the State most usefully assist
the improvement in the standard of living in the Post-War period, e.g.,
what are the commodities which under the existing- and prospective
conditions are likely to command a market and what type of assistance
can the State afford?

4. Undér the third head, i.e., capital goods industries, it was decided :
(a) To proceed to » factual study of developments— N
(i) between 1919.39, and
(ii) since 1930.
(b) To study the following :

{i),In what directions and with what means can the Btate most usefully assist
the production of : ~

{(a) Durable consumers' goods, e.g., motor-cars,

(b) Machinery for producing consumers’ goods, e.g., textilse machinery,
agricultural machinery, implements and tools; and

{c) Other capital goods? -
Under the same head it was decided to investigate the following :
‘What are the possibilities from the economic point of view of establishing or
extending in India— .
{a) A synthetic dye-stuff indastry.
{b) a fine chemical industry. i
(c) a plastic industry.
(d) a heavy chemical industry.
(e) the production of synthetic petrol and ccal tar products.
(f) the production of rayon and other artificial fibree and what are likely to be
the consequences of the economic position on existing producers, if any,
‘in India, . ‘
(g) ship building industry,
(h) canning industry? .

5. Under the head (iv) small scale (including cottage) industries, it was decided
to deal with the following enquiries :

(a) What are the principal small-scale industries in the country and where are
they localised ? . )

(b) What is the npproximate extent of employment in each of the industries?
What is the future scope of employment in them?! In particular how
far can they provide employment to demobilised labour.

(c) What is the chance of survival of each in competition. with large-scale
industries?

(d) Which of the small-scale industries should be reorganised in case their
survival is considered desirable on any grounds? What should be the form
of such re-organisation?

{e) What should be the place of small-scale industries in post-war reconstruction?
Which existing or new small scale industries can be re-organised or fitted
into the wider industrial structure (e.g., as suppliers of parts, etc., to
organised industries)?

{f) What seasonal or part-time occupations can be introduced in both urban and
rural areas as subsidiary to the main occupations?

{g) In the light of the above, what would be the appropriste State action in
regard to the creation, reorganisstion and sustemance of these industries
and occupations?



STARRED QUESTIONS AND ANSWERS 106

®. Under the head (v) i.e., Finance and structure of industry, it was decided to
proeeed to a study of the following :
(a) Are the existing methods by which Indian industries are financed suitable
for the expansion of industrialisation?
(b) Ir what directions should changes by made?
(¢) Does the growlh of industrislisation necessitate further regulation of :
{i} Importation of capital, and
(ii) The control over industry?
(d) To what extent is the maintenance or rehabilitation of small-scale industries
dependent upon improved methods of state-aid in the financial field?
. {e) To what extent will industrialisation require changes in the Indian banking
and financial institution and their practices?
{f) In what directions should the presnt system of industrial organisation and

structure be changed to ensure efficiency and public interest in general,
particularly in the case of those industries which receive Btate-aid?

{g) What are the most appropriate forms of State action in the economic sphere
in a period of reconstruction and further industrialisation? ,

f(h) What should bLe the policy of the State in regard to industries in which,
owing to the predominance of a single firm or a small group of firms, a
guasi-monopolistic position has been reached?

7. {a) A survey of the existing power resources if the country.

(b) What steps should ba taken to conserve and develop the power resources of
the country to help further industrialisation with particular reference to electric power?

_(c) What measures are necessary for co-ordination of power schemes for the

different regional units?

(d) Consideration of ihe possibility of manufacturing power alcohol in the country.

T11. Public Works, .

1. The members were agreeable to a consideration of the following questions :

(a) Bhould the public works policy in India in the post-war period be governed
primarily by considerations of affording the maximum degree of employ-
ment or by 'rely technical considerations of India’s industrial and develop-

mental

i

{b) In the light of any general principles concurred in, what order or priori
should be arrived a%emmgwtlga following ? priority

{i) Roads and bridges;

(ii) Railway lines;

(iii) Drainage and irrigation; '

fiv) Canals and defensive works against flood;

{v) Affocestation and land reclamation;

{vi)} Control of eoil erosion;

{vii) Drinking water supplies and sewage disposal;

{viii) Bea and river ports—equipment of;

{ix) Air ports—equipment of;

(x) Building and construction works, including large scale building projects;

{xi) Electric installation, hydro-electric and heating power centres, motive
power transmissions; .

{xii}) Gas works and long distance gas supply;

{xiii) Telegraph and telephone installations;

{xiv) River control find management?

(<) Assuming that public works policy should he governed primarily by consi
derations of a technical character, what place should 'be taken by relief
works in the post-war period and how can  conflicts in wage policy and
standards of output involved in the co-existence of an expanded public
works policy and an expanded relief policy be best avoid«f
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(d) Taking Indian conditions into account, what would be the ‘reactions
of public works conducted by the State on private enterprise, and to what
extent is it desirable to stimulate the participations of private capital ip
the task of promoting public works by— ’

(i) guarantee of interest;
(ii) grants-in-aid;
(iii) guarantees of repayment of capital; and
(iv) exen.ption from taxation?
IV. Trade and Tariffs.
1. The subject matter was divided into the following myin auh-hepds :

(i) Tariffs, Subsidies and Protective Policy; T

(ii) Export Policy; '

(iii) Treaty Poliay;

(iv) Intemnal Trade; and

(v) Ancillary subjecta.

2. Under (i)—Tariffs, Subsidies and Protective Paliey—the fgllowing subjects wers
ccnsidered worthy of investigation :

{a) What should be the technical content to be given tp the doctrine of Protec-
tion by tarifis or bounties (including anti.dumping megsured) in the post-
war period? '

(b) What modifications, if any, will the machinery of tarifi-making require in
the post-war period—

(i) Functions;
(ii} Composition ;
(iii) Tenure?
(¢) What shouid he the relations between protected indwstries and the State in
respect of— :
{i) Control of profits;
(ii) Participation in profits;
(iii) Bocial conditione of labour;
(iv) Apprenticeship; _
(v) Administrative supervision and control by the 8tate of protected
industries !
(d) What have been the econamic consequences of the existing rates of duty and

to what extent will the technical structure of the tariff require modification
in future?

{e) What have been the economic consequences of war-time. export and import
regulations? How far should they be continued in the. post-war |:n-.u-imi§,o.r

3. Under (ii})—Export Policy—

(s) What general principles should underlie the export palicy. of: the Government .
of India in the t-war period? Should it take the form, in the main,
of maintaining the principle of freedom of private enterprise or should:
Government, as a matter of Principle, encourage. schemes of bulk-sales for-
exports, and bulk-purchases for necessary imports?

(b) To what extent should Government envisage aid;to, export interests by
means of—

(i) export-credit schemes;
* (i) adherence to regional pacts as regards exports of: manufactures and/or-
raw materials (s.e., divieion of export-markets);
(ili) expert subsidies; and '
(iv) export-cartels?
{¢) To what extent should India ‘adhere to international pacts for the guantitative.

regulation of exports and/or the production of basic.and other raw materiais.
{e.g., cotton, coffee, sugar, wheat, rubber, tea)?

-
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(d) To what extent are India’s fundamental economic interests best met, so far

as substitute materials are concerned (e.g., rayon, plastics) by (i) the

msnufacture «f such commodities within India, (ii) pursuing price-policies
designed to maintain the market for the natural products of Indian soil?

4. Under (iii)—Treaty Policy—

Given the various possibilities of the post-war situation (closer co-operation between
the British Fmpire and the U, S. A., the “rationalisation” of export and import trade
etc.), should India choose : _

{a) & policy of complete autonomy, i.e., no trade treaties,

tb) & policy of conditional, or, alternatively, unconditional most-favoured treat-
ment, only, . )

{c) adherence to the Imperial Preferential System (and with what modifications),

{d) adherence to low-tariff or no-tariff zones,

fe) bi-lateralism of the Continental type?!

5. Under (iv)—Internal Trade Problems—

(a) How can internal trade he developed so as to provide large and expandihg
markets for the products of our industries and of agriculture!

{b) What impediments exist at present in the way of the inter-pmvimfial tr?de
and how best thev can be removed (e.g., octrois, transport difficnlties,
lack of advertisement and propaganda)?

V. Agriculture.
1. It was decided to divide the suhject matter under two heads :

(i) The immediate war and post-war position.

ii ¥ The Long Term Adjustment of Indian agticulture to Indiun and World
trends. S e

2. Under the first head, it was agreed that the following topics required investiga-
iion :

(8) The structure of rights over agricwtural land in India in the post-war period.

In certain provinces, the soldier (and, in due course the returned soldier) requires
1o be protected in his rights in the land; what forms of protective measures, are
necessary, such as :

(i) Government assistance in the collection of rent arrears from tenants during
the absence of the landlord. '

(ii) Extention of the period of lenses or time-limits for the payment of rents
or revenues.

(iii) Extension of the period of pending suits by money-lenders .

(iv) Protection of the rights of minors?

(b) The immediate post-war price situation.

If agricultural prices show a marked rise or decline after the cessation of hostilities,
what will be the best way of meeting the situation?

3. Under the second head, it was agreed that the following topics required
investigation : .

(a) The ndheaion. of ’I.ndia to international agreements for the “‘orderly marketing
or ‘‘valorigation' of staple crops (e.g., wheat, cotton, etc.).

{b) *‘Crop-planning”, in relation particularly to: .

(i) The problem of finding alternative crops in place of those for which there
is likely to be an inelastic or diminishing demand, e.g., shortataple
i cotton, and the problem of finding alternative uses for existing crops.
(iif The production of ‘“secondary crops’ for the development of existing and
_ mew agricultural industries (e.g., canning industry), ’
(iil) Nutritional problems, and, in view of population pressure, the production
) of heavy ‘“ddmg, crops such as rice, potatoes, pulees and soya-beans.
Jiv) Dﬂngment of mixed farming and marketing of daily produce at distant
. . N -
{v) The fuller =xploitation of the available productive powers of human labour
cattle power.
L ]
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(vi) The extent to which each region should sim at self-sufficiency in fegard
to agricultnral products.
(c) The *Planning of Agriculture” in relation to: . )
(i) An examination of the structure of rights and interests in land including
problems of tenancy, tenure, debt and transfer of land.

(i) Problems of unemployment and underemployment umong the cultivators
with special reference to (a) Legislation regarding uneconomic holdings
and (b) development of intensive and mechanised farming.

(iii) Improvement. of the ecombmic position of agricultural labourers.

(iv) Bocial experiments in collective and co-operative farming as alternatives to
individual gultivation of the soil and the degree to which Government
can undertake or encourage such experiments, and -

(v) The co-ordination of efforts aiming at preserving the heritage in soil,
forests and waters, such as erosion control, afforestation, land reclamatmr::
etc. Is it practicable to work out a policy of an ‘“Evernormal Granary
in India?

(d) A re-examination of the problems involved in the financing of agriculture.
(e) Buggestions towsrds improvements in agricultural statistics, _
In certain provinces, the soldier (and, in due ocourse the returned soldier) requires

to be protected in his rights in the land; what forms of protective measures are
necessary, such as : ’

(i) Governmeni. assistance in Lhk collection of rent arrears from tenants during
the absence of the landlord.

{(ii) Extension of the period of leases or time-limits for the payment of rents or
revenues, . *

(iii) Extension of tiwe period of pendjng #uits by money-lenders.
(iv) Protection of the rights of minors?
(b) TAe immediate post-war price situation.

If agricaltural mm show a marked rise or decline after the ceesation of hostililies,
‘'what will be the best way of meeting the situation?

. 3. Under the second head, it was agreed that the following topics required investiga-
tionm : '
(8) The adhesion of India to international agreements for the ‘“‘orderly marketing'"
or “‘valorisation' of staple crops (e.g., wheat, cotton, etc.).
(b) “‘Crop-planning”, in relation particularly to :

(i) The problem of finding alternative ¢ in place of those for which there
is likely to be an inelastic or 1:icgl;‘:ini.tl:i::tg demand, e.g., shoristaple
cotton, and the problem of finding alternative uses for existing crops.

(ii) The production of ‘“‘secondary crops” for the development of existing and
new agricultural industries (e.g., canning industry).

(iii) Nutritional problems, and, in view of population pressure, the duction
of heavy yielding crops such as rice, potatoes, pulses and soya:beans,

(iv) Development of mixed farming and marketing of daily produce at distant

ces. '

(v) The fuller exploitation of the atailable productive powers of human labour
aud cattle power. <

(vi) The extent Lo which each region should aim at self-aulﬁciency in regard to
agricultural products,

. (¢) The *Planning of Agriculture” in relation to:

(i) An examination of the struclure of rights and interests in land - including
problems of tenancy, tenure, debt and transfer of land,

(ii) Problems of unemployment and underemployment among the cultivators
with special reference to (a) Legislation regarding uneconomic holdingas
and (b) develcpment of intensive and mechsnised farming.

(iii) Improvement of the economic position of agricultural labourers.
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i lecti i i tives

i i riments in collective and co-operative farming _as alterna
) Sotc.omlinflﬁ‘i:mal cultivation of the soil and the degree to which Government.
cau undertake or encourage such experiments, and ) o forests
) rdination of efforts siming at preserving the heritage in soil, forests.
™ Th:ngo- \?vat.ers su‘ch as vrosion control, afforestation, land reclamation, eto.
Is it practicable to work out a policy of an ‘Evernormal Granary’’ 1o

India?.

(d) A re-examination of the problems involved in the financing of agricultare.
(e) Suggestions towards improvements in agricultural statistics.

Mr. Govind V. Deshmukh: Were the interests of agriculturists epre-
sented on any of these Cowmittees? TIf so, what are their names and
the names of the Committecs on which they served?

The Honourable Mr, N. R, Sarker: I want notice of this question.
f o )

‘WHEAT POSITION.

22. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Commerce
Member please state what the quantity of production of wheat in the year
1942 is? (The figures may be given province-wise.)

(b) What is the normal monthly consumption of wheat in India? What.
is the surplus of wheat after five months’ consumption (from Aprii to
August)?

(c) Have the Government of India got the list of the stockists in every

town and tha quantity of wheat or flour these stockists have in their
possession?

(d)' What st.epsl have Government taken to compel the stockists to sell
at the ocontrolled economic price fixed by the Government of India?

__ The Honourable Mr. N. R. Sarker: (a) A statement is laid on'the table..

(b) No figures are availuble shéwing normal monthly consumption of
wheat in India. The total net supplies available for consumption annually
worked out to approxirately 6,900,000 tons or 740,000 tons per moath..

At this rate approximnately 5,200,000 tons should be available till the end:
of the wheat season. '

(¢) No. Reports are received by the Wheat Commissioner periodically
regarding the stocks held at the varioug Mandis from the Distriet Officers
and Trade Sources. Several Provinces have enforced the Foodgrains
Control Order, which provides for the licensing of wholesale desclers and
the submission by them of returns of stocks or similar orders, but only
recently; while other Provinces have not yet put it in force.

(d) The Gevernment of India have pressed the Provincial Governments
to lauuch prosecutions and punish the offenders severely in cases of sale
qf wheat or wheat products al rates higher than the controlled rates
In certain cases of necessity, Provincial Governments have requisitioned
the stocks.
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' Estimate of the Wheat Crop of 1941-42,

. Yield of wheat

‘Provinces and Btates, _(in tons).

Current year
(1941-42),

British Provinces—

Punjab . . . . . . . . . 3,873,000
United Prowncea . . . . . . 2,608,000
Central Provinces md Bem . . . . . . 388,000

Bombay . . . . . . . 241,000 .
Sind . . . . . . . . . a 380,000
Bihar . . . . . . 485,000
North-Weat Frontier Province . . . . . . 238,000
Bengal . . . . . . . . . 41,000
Delhi . . . . . . . . . . . 11,000
Ajmer.-Merwara . . . . . . . . . 5,000
Orisss . - . . . . . . . . . 1,000
Total British Provinces . 8,271,000

Indian States:—
Punjab States . . . . .t . 520,000
United Provinces State (B&mpur} . . . . . 48,000
Eaastern Agency States* . . . . . . - 12,000
Bombay States . . . . . . . . 95,000
Sind State (Khairpur) e e 30,000
Cedtral India States . . . . . . 288,000
Gwslwr State . . . . . . . . . . 299,000
utana statel . N . . . . . . 331,000
abad States . . . . . . . . 134,000
Baroda Btates . . . . . . . . 41,000
Mysore State . . . . . . . . . (a)

Total India States . 1,799,000
GraxpToTAL . 10,070,000

*Formerly Central Provinces States,
(a) 500 tons,

Mr. Umar Aly Shah: Does the Honourable Member know the number
of Indians who ure starving for want of food?

The Honourable Mr. N, R. Sarker: [ have no such information.

Mr. Muhammad Azhar All: Does the Government know that the Pro-
vincial Governmeuts generully are carrying on this propaganda through
the Police and the Tansildars, and the result of it is that the Police officers
themselves purchase foodgreins before the public gets it? Is the Govern-

ment going to make any arrangement for the public or for the Police and
Tahsildars?

The Honourable Mr. N. R. Sarker: I have no such information.

Mr. Muhammad Nauman: May I know why the Government have not
been able tn procure any figure although the motion was moved in this
House in last November and the Government promised that the information
would be moade available as to what stocks are in the country and what
stocks will be available for the people in the country? If the Government
is not yet in a position to enlighten this House, then what is the use of
having 8 Wheat Commissioner and the whole paraphernalia connacted with
him? .
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Dr. Sir Ziauddin Ahmad : Has the Gevernment got the particulars about
the sale price of wheat. and whether they are aware that wheat in Delhi is
being sold at a much higher price than the controlled price?

The Honourable Mr. N. R. Sarker: We have not changed the orders and
1 do not know that wheat is being sold at a higher price.

Sardar Sant Singh: Is the Honourable Member aware that wheat whieh
is being sold to private cepsumners is sold at & much higher prico than the
control order contemplates? ls it not a fact that this complaint is to be
found throughout India? Will the Honourable Member take steps aither
to strengther the control order or to relax it in such a manner that this
state of affairs should not continue?

The Honourable Mr. N. R, Sarker: Wheat may be sold at a hizher price
in retail, but the Government control order fixes the wholesal: rate. I
have no information that the wholesale rate being charged is higher than
the controlled rate.

Dr. Sir Ziauddin Ahmad: What is the wholesale rate today?
The Honourable Mr. N. R. Sarker: It is Rs. 5 and Rs. 5/4.

Mr. Mubammad Nauman: But the wheat is being sold at the rate of
Rs. 9 per maund in Delhi today.

Mr. Lalchand Navalral: May I ask if the price has been settled by the
Central Government for all the provinces and all places or whether diffcrent
Provineial Gevernments have fixed different prices for their own provinces?

The Honourable Mr. N, R, Sarker: The retail prices were laft to the
discretion of the Provincial (Governments,

Sir Syed Raza Ali: Does the Honourable Member realise that if it is
«lesired thai the benefit of the controlled rate should reach the vedinary
«consuwner, it would be necessary for the Government of India und the
Provincial Governments to open their own shops in view of the fact that
the grain is likely to be withdrawn from the market by the stockists? It
is a serious proposition really, .

The Honourable Mr. N. R. Sarker: That question has been discussed
in the recent Price Control Conference and some decisions have been
:arrived at which are being considered now by the Central Government ard
their decision will bo conmuuicated very shortly.

Dr. 8ir Ziauddin Alnad: Will the Hénourable Member lay on the table
the report of this Conference as it will help us very much?

The Honourable Mr. N. R. Sarker:'No. Until the Government of India
‘take a decision, T am afraid I cannot lay it on the table.

Mr. N. M. Joshi: May I ask if the Honourable Member is awarc ol the
fact that wheat and other fcodgraine have become ro difficult to be obtained
even in citice like Bombay that a large number of people have to wait for

L ]
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hours together even to get wheat or other grain worth a rupee? Ruccntly,
the queues bud becorne so large and clamorous that the Governmeat had
to resort to firing to regulate the queues.

The Honourable Mr. N. R. Sarker: I do not Enow about the firing but
I know abou: the difficulties in getting foodgrains. That question is under
the active considerati»a of Loe Government of India and a decision wiil be
arrived ab very shortly. .

Sardar Sant Singh: Hos the Honourable Member considered the desir-
ability of rew.oving this control in view of the fact that during the last war
the econom:» factors worked very much better than the control factors are
working today?

The Honourable Mr, N. R. Sarker: I do not think so.

Sardar Sant Bingh: Is the Honourable Member aware that during the
last war the beneiit of the rise in wheat price went to the agriculturist and
today it is going to the middleman?

The Honourable Mr. N. R. Barker: To the middleman at the consumer’s
end and not at the producer’s end, which was more effectively controlled.

- Y
* BEVIN BoYSs "’ RETURNED TO INDIA AND THEIR EMPLOYMENT.

23, *Mr, Govind V. Deshmukh: Will the Honourable Member for
Labour please state how many ‘“Bevin boys’' have returned to India and
if all of them have got employment? If not, what are the rrasonr for
their unemployment? Are any of them taking any part in Trade Unions?

The Honourable Dr. B. R. Ambedkar: 149 Bevin boys have réturned
to India of whom 26 arrived only on the 5th September and are now being
tested by an Examining Board. Of the remaining 123, 105 have beenr
placed in employment with an average increase of salary of 145 per cent.
Of the balance of 18, nine boys who arrived at the end of July Nave been
allotted to posts and will be &ppointed very shortly; two who do not wish
to take up factory work are being considered for Emergency Commissions—
one in the Indian Army and one in the Indian Air TForce; Three have
refused the posts offered to them and efforfs are now being made to find
them other appointments; one is being returned to his original employ-
ment on increased pay; one is undergoing tests with a view to appoint-
ment as Welder Instructor af a training centre; one has been warmarked
for a post but cannot at present be traced; and the last man was returned
fromn Iingland for misconduct without completing his training.

It is too early yet to say whether any of the returned tifaidees are
taking part in Trade Union Affairs. '

Mr. Govind V. Deshmukh: May I know if their unemployment is not
due to the fact that they are taking part in Trade Union movemerits?

The Honourable Dr, B. B. Ambedkar: T do not think so. I do not
se¢ any evidence of unemployment among the irainees.

Mr. Govind V. Deshmukh: My question was ‘‘if all ‘the. Bevin boys”
have got employment’’ and the answer was that all the .‘Bevin boys’ who
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have returned are not employed, that some are being tested, that rome
are employed that some are sent back to their old jobs. I want to put
this question whether their unemployment is in any way due to the fuct
that they are taking interest in trade union activities.

The Honourable Dr, B. R. Ambedkar: I am sure it is not.

Mr, Govind V. Deshmukh: What sort of misconduct was reported’
aguinst one. of the ‘Bevin boys'?

The Honourable Dr. B. R. Ambedkar: I have not got the information-
at present. I want notice. ,

Mr. Govind V. Deshmukh: Has it got anything to do with his lubour
activities? ‘ A

The Honourable Dr. B. R. Ambedkar: I would not like to spoil the
chunces of this young man by stating in the open House what his mis--
conduet was.

Mr. Govind V. Deshmukh: When this case of misconduct was reported
nguinst this young man, did not the Government think it advisable to-
make enquiries about what that misconduct was?

The Honourahle Dr. B. R. Ambedkar: I have no doubt that Govern--
menl have got the information about the sort of misconduct he was found:
guilty-of. I have not got the fact with me at present. I want notice.

Dr. Sir Ziauddin Ahmad: May I know whether the ‘‘Bevin boys''
come from the labouring classes?

The Honourable Dr. B. R. Ambedkar: The Department is examining:
that aspect of the case.

Mr. Govind V. Deshmukh: In view of the fact that the ““‘Bevin boys™
return to India after obtaining proper training in England, where is the-
necessity for testing them again?

The Honourable Mr, B. R. Ambedkar: Most of the employers would!
not accept the word of the Government of Indfa that they were trained,
and the employer would like to satisfy himself that the man whom he js.
:In}ploymg is properly trained. We cannot prohibit the employer from:

oing so0,

SHORT STAPLE COTTON PURCHASED BY (JOVEENMENT.

24. *Mr. Govind V. Deshmukh: Will the Honourable Member for-
Commerce piease state: '

(a) if short stuple eotton was purchased by Government in the
eottaa season of 1942 before the 10th of J une; if so, throuch

:-;]han ag‘;pc:es, wh‘atf amm:int and in what markets; and w't.eth':ar

e public were informed about the purchasi i :
Government; if not, why not; and P *ing agencies by
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(b) if short staple cotton purchased by Government was sold to the
' Textile Mills in India or any export agencies; if so, whether
Goverament made any profits in these transactions, and how

the profits, if any, will be utilised?

The Honourable Mr. N. R. Sarker: (a) Yes. As regards the other
points rnised in the question I lay on the table a statement showing such
information as Government are prepared to give at this stage. Tublicity
was not given to the selection of purchasing agents bacause it was desired
that their operations should be secret, the object being to avoid artificial
disturbance of the markets upcountry.

Statement showing Purchases of Short Staple Cotton.

Quantity Centres from
Type of cotton. purchased to which
date. purchased.
Bales.

Amraoti.
Berur . . 1770 Akola.
Khamgaon.
C.P. 1L 4542 Wardha.
: Arvi.
Dhamangaon.
Pandharkawada.
Nagpur.

Bacner,
(o 0 § 1064 Wun,
Katol. .
Digras.
Yeotmal.
Chatanji. .
. Kondali.

Dondaicha,
Dhulia,

Khandesh . . 942
Amalner.

(b) No. The latter part of the question does not arise.

Mr. Govind V. Deshmukh: Is the Honourable Member aware that the
agriculturiste could not bring in their crop to the market, because they
were under the impression that Government would advertize for thelr
requirements?

The Honourable Mr, N. R. Sarker: The Government issued a Press
Communique on 12th March stating they were going to buy cotton.

Mi. Govind V. Deshmukh: How can you expect the agriculturist to
know about this that the Government have entered the field for purchase?
"The Government did not advertize?

The Honourable Mr. N. R. Sarker: I believe the Provincial Govern-
ments must have informed the village associations or village panchyats.

_ Mr. Govind V. Deshmukh: I do not want what the Honourable Mem-
ber believes or thinks. I ask him for facts. '

The Honourable' Mr. N. R. Sarker: I have no further information.

L
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' AMOUNT EARMABRKED FOR PURCHASE OF SHORT STAPLE CoTToN.

25 *Mr. @Govind V. Deshmukh: Will the Honourable Member for-
Commerce please state hcw the amount earmarked in the budget of 1941--
42 for the purchase of short stuple cotton to help the growers of such.
cotton will be utilised to its full extent?

The Honourable Mr. N. R. Sarker: Government have not earmarked ’
any specific amount for the purchase of short staple cotton. The ]Jroc?eds :
of the additional import duty imposed on raw cotton by the Cotton I'und
Ordinnnce, 1942, will be utilized not only in financing the _purehns.es of
short stuple cotton but also in making grants to the Provincial Govern-
ments and Indian States to enable them to remit the whole or part of the-
land revenue or rent collected fromn the cultivator in respect of the land®
diverted from cotton to food crops and on similar other measures for the.
benefit of the growers of cotton. ’

Mr. Govind V. Deshmukh: Is the  Honourable Member aware that this:
grant was earmarked for maintainnig the economic level of price of short
stuple cotton?

The Honourable Mr. N. R. Sarker: No. It is not correct.

MATERIALS OF ARTICLES RECEIVED UNDER THE LEASE AND LEND AGREEMENT. .

26, *Mr. Govind V. Deshmukh: Will the Honourable Mewbor for
Comumerce please state what muterials or articles have been received by -
India under the Lease and Lend Agreement and of what value? Are the

terms of this agreement the same as between the Unite® Kingdom and .
the United Stutes of Amerieas

The Honourable Mr. N. R. Sarker: The question should bave beens
addressed to the Honourable the Supply Member. )

DEPRECIATION IN LaABoUr WAGES,

27. *Mr. Amarendra Nath OChattopadhyaya: (a) Will the Honourable -
Member for Labour be pleased to state if he has ascertained the exact.
depreciation in wages in proportion to the increase in value of food-stuff and
textile commodities and general cost of living? If so, what is the ratio?

(b) Is it not a fact that the dearness allowance and war-time bonuses -

granted to Ruilway worleers is not sufficient to make up for the proportional
fall or depreciaticn in wages?

(c) 1f the answer to part (b) be in the affirmative, does the Honourable -
Member propose to reconsider the matter of wages of labour on the Railwsys

and increase their wages to an amount which would be sufficient?

(d) Do Government propose, during the war period, to set up food and
cloth stores for supplying Railway labour with these commodities ut prices
commensurate with their present income and if it proves satisfactory to.
continue the arr:iigemens as a permanent measure?

(e) Will the Honoursble Member be pleased to make a comparative
statement of wuges paid to the Railway Iabour in Government controlled”
Railways, in private Railways _(t.c.. Company-managed and private Btate-
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Railways) and in textile mills, jute mills and the iron and steel factories in
India, and also their hours_of work in a week?

The Honourable Dr., B. R. Ambedkar: (a) The costs of living have not
risen at the same rates throughout India; there are reliable cost of living
indices only for a few large towns; the rates of wages even at one centre
differ considerably for different classes of employees, and the move:nents
in the rates of wages have been uneven at the same place anl as between
different places. In view of these factors, it is not possible tn pive a
wreply to the question as put by the Honourable Mamber. If he desires
information regarding any specific class of employees at & place where there
is a reliabl= cost of living index, I shall attempt to furnish it.

(b) No. I believe that the dehrness aliowance meets fully the increased
«cost of living in the lower grades though to a diminishing extent in the
‘higher grades.

(c) Does not arise; but I would add that recently the dearness allow.
.ance was enhanced by a considerable extent, in negotiation with the All-
India Railwaymen's Federation and there is no justification for a further

~revision at present.

(d) Grain shops have been and are being opened by & number of rail-
ways when the administration considered it necessary to do so. Commo-
«dities suppiied in these shops are sold at prices not exceeding the control
prices fixed by Provincial Governments. It is proposed to run thése
:shops during the war as long as the necessity for them exists. No cloth
.shops have yet been opened on the Railways.

(e) There is no known basis for making such a wide comparison; each
factory employs specialised labour and comparison is' difficult.

Mr. Muhammad Nauman® May I know from the Honourable Member
whether it is the contention of Government that there has been no rise
iin price since 1939?

The Homourable Dr. B. R. Ambedkar: That is not the contention of
‘the Government. All that the Government say is that there is no
wniformity in rise,

Mr. Muhammad Nauman: There is some uniformity taking the

minimum. Are the Government not prepared to accept the minimum rise
iin all commodities, which is above 50 per cent?

The Honourable Dr. B. R. Ambedkar: I am prepared to say that there
ds rise, but I cannot say that the percentage is as high as the Honourable
Member suggests. \ :

Mr. Muhammad Nauman: Will the Government make enquiries and
find out whether the allegation is correct?

The Honourable Dr. B. R. Ambedkar: I cannot commit myself to
‘making enquiries, which will require additional staff and time which Gov-
-ernment may not be able to spare.

Mr. Muhammad Nauman: The Government ought to -have had this
information since three years have elapsed. '
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is expressing an opinion.

Dr. Sir Ziauddin Ahmad: May I ask if the dearness allowance men-
tioned in this question will be extended to other departments of the
Government of India, especially post office ?

The Honourable Dr. B. R. Ambedkar: This question should be
addréssed to the appropriate department.

Dr. Sir Ziauddin Ahmad: This question refers to railways, but my
Honourable friend has taken up this question as one concerning labour.
I shouid like to know whether the labour conditions mentioned with
regard to railways will be extended to labour conditions i other Wepart-
ments?

The Honourable Dr. B. R. Ambedkar: I think there has been an
increase in dearness sllowance given to all employees in the Government
of India.

Mr. Muhammad Nauman: With reference to part (d), may I know
whether Government have taken any pains to compare the control rates
at which they are selling now and the rates at which thé commodities
were being sold in 1989 and 1940?

The Honourable Dr. B. R. Ambedkar: It is quite unnecessary to make
any such comparison of percentage at all.

Mr. Muhammad Nauman: Otherwise, you do not know what percen-
tage of dearness allowance should be given.

The Honourable Dr. B. R. Ambedkar: It is sufficient for Government
purposes to know that there is an increase. In that case they may
consider whether or not to increase the allowance. -

Qazi Muhammad Ahmad Kaxmi: What are the places where the rise
in prices is the lowest?

‘The Honourable Dr. B. R. Ambedkar: I want notice.

ScHEME FOR A NATIONAL GOVERNMENT AT THE CENTRE.

28. *Mr. Amarendra Nath Chattopadhyaya: (a)’ Will the Honourable
the Leader of the Houve be pleased to state if the Government of India
has under centemplation any scheme to implement the Cripps offer to form
8 Government ac the Centre with the parties who are ready to co-operste
with the allied powers in defending India and carrying on the anti-Fascist
fight to its end ?

(b) If there be auy effort on the part of Government of India under
contemplation to create a National Government at the Centre, will the
Honourable Member be pleased to make a statement on the scheme oun
the floor of the House ?
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' The Honourable Mr. M. 8, Aney: This is a matter primarily for His.
Excellency ‘the Governor General and His Majesty's Government, rather
than the Government of India. I would remind the Honourable Member
of repeated statements on behalf of His Majesty’'s Government, renewed
so late as September the 10th by the Prime Minister, that the broad
principles of the Declaration which formed the basis of Sir Stafford Cripps
Mission to India must be taken as representing the settled policy of the
British Crown and Parliament, and that these principles stand in their
tull scope and integrity.

“

(b) WRITTEN ANSWERS.

EvACUEES FROM BURMA AND THE Fair East.

29. .*Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Indians Overseas be pleased to state the number of evacuees
including wives and children, from (1) Burma, Province by Provinee,
(2) Malaya, (3) Singapore, and (4) Hongkong and their present domicile,
and financiul condition ?

(b) Will ths Honourable Member be pleased to state the number of
Indiang with their families who were left in Burma, Malaya and Singapore
and who could not svail of opportunities to leave those places or who could
not come on acccunt of various impediments? Is there any means
available now to get information about their whereabouts and condi-
tion ¥ '

(¢) Is it & fact that many evacuees have applied for financial help and
employr:ent o the Government of India? What help has been rendered
and how many have been employed and out of those employed how many
are Indianz and how many are Europeans and Anglo-Indians? What
arrargements are made for giving employment to the unemployed evacuees
wh» had been rendered absolutely helpless on account of forced evacuation 7

(d) Is it & fact that the Indians had been forced to evacunte oa account
of ‘¢ruel treatment by the Burmans and their threatening attitude towards
the Indians domiciled in Burma ?

(e) Is +he Honourable Member aware of the allegation of racial discri-
mination between Indiens, Europeans and Anglo-Indians in respect of
employment of evacuees? If so, will the Honourable Member be pleased
to make a statement on the matter?

The Honourable Mr. M. 8. Aney: (a) The number of persons evacuated
to India from Burma is estimated at five lakhs and the number .irom
Malaya, including Singapore, at about 8,000. No estimate i:;; available
of the arrivals from Honk Kong. It is mot yet possible to estimate the
numbers according to the various provinces to which the evacuees belong.
Government understand that the bulk of the refugees brought no savings
with them. '

(b) The number of Indians still left behind in Burma is of the order of
six lakhs and that in Malaya, including Singapore, about 7% lakhs.
The Japanese Government have not so far agreed to the protection of
British interests in these territories through the agency of a protecting
power and at present the only channel of communication with those
countries is the International- Red Cross Committee. It is hoped that



RTARRED QUESTIONS AND ANSWERS ‘He

some indication of the general condition of Indians stranded in these
countries will become -available through this channe] after some time.
Enquiries about the whereabouts and welfare of individuals are, however,
being received in the Department of Indians Overseas and referred to the
Red Cross Commissioner for transmission shrough the International Red
Cross Committee, but it may be a considerable time before the enquiries
produce any result. Recently the Japanese Government have agreed to
the establishment -of certain postal facilities for prisoners of war, whick
will be applicable also to ecivilian internees in those cotntries.

(c) The Govermment of India have put into operation a scheme for
the grant of financial assistance to destitute evacuees. The rate of
allowances is related to the pre-evacuation incomes of the refugees. -The
authority to receive and deal with applications for relief, has been delegated
to the Provincial (Government and by them to the District officers.

The employment of evacuees is a problem to which Government have
been paying careful attention. Provincial Governments have been
requested to undertake the task of putting applicants in touch with pros-
pective employers. Though persong such as lawyers and teachers may
find some difficulty just at present in eecuring suitable employment,
those possessing technical qualifications, such as doctors, electricians,
carpenters and others belonging to skilled trades should have no difficulty
in finding employment. Those who are still without employment have
been invited to register themselves with the National Service Labour
Tribunals which are functioning in all Provinces. For clerical workers
there is great scope for finding employment with the armed forces. For
unskilied labour also there are many openings in new camp, aerodrome
and road construction and building works apart from other relief works
ingtituted by certain Provincial Governments. Provinecial Governments
have been addressed for returns of evacuees who have secured employ-
ment but as yet these have not been received. It is not certain whether
full particulars will become available in the near future.

(d) There were many reagons impelling Indians to evacuate from
Burma and the hostile attitude of a proportion of the Burmese people was
one of them. '

(e) Government have seen allegations in the press that Europeans
have found employment more readily than Indians.. No statistics have
been produced to, substantiate those allegations. Government have issued
instructions to all appointing authorities that in the matter of the employ-
ment of evacuees, Indians should be given preference over other classes
of evacuees as far as possible.

PoSITION CONCERNING STOOES AND PRODUCTION OF WHEAT, RICE, ETO. AKD
- THEIR PRICE CONTROL.

30. *Mr. Amarendra Nath Ohattopadhyaya: (s) Will the Honourable
Member for (Commerce be pleased to lay on the table a statement showiny
the present position in stock of (1) wheat, (2), rice, (8) coal, (4) quinine,
(5) tea, (6) kerosene, (7) salt, and (8) sugar, and the prospeci of the same .
next year ?

(b) Is the Hoourable Member aware of the fact that prices of rice,
sugar and snlt have gone up abnormally in Bengal and these eommoditios
are becomin ymuvailable? If so, what arrancements are made to bring
down the prices nnd make the commodities easilv available ? '
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(¢) Is it not a fact that a large quantity of rice had been exporied to
Ceylon fromn Bengsl® If so, how could such exporf be possible when
there was a dearth of rice in Bengal? What was the total quantity of
rice ic stock in Bengal when it was exported to Ceylon ?

(d) Whai arrangements have been made by the Honourable Member
to make up the deticits in the supply of staple foods to the inhabitants of
the country, proviuce by province?

(¢) What financial help has been rondered to the Indian agriculturists
to grow more food and what is the area of fallow land ‘which has been
already brought under cultivation with a view to.growing more food ?

(f) Is th: Central Government solely responsible for organising the
“Grovw. mcre food'’ campaign throughout the country or have Provincial
Governments' also o combined responsibility? Will the Honourable
Memuber be pleased to lay on the table a copy of the scheme ?:

“(g) Whut errangements do Government contemplate for equitable
distribution of coal to Provinces al n cheaper rate? )

(h) What srrangements do Government contemplate for control of
prices aud equitable distribution of staple food and daily necessities in all
the Provinces?

" The Honourable Mr. N. R. Sarker: (a) A statement showing the stocks
of quinine salts in India on the 1st April, 1942, and of sugar stocks at
factories only on the 5th September, 1942, is laid on the table. Informa-
tion is not available about the stocks or the prospects of next year's pro-
duction of other commodities mentioned in paragraph (a).

(b) As regards ‘sugar, the Sugar Controller for India has taken all
possible steps in the present difficult transport situation to make reason:
able quantities of sugar available to Bengal. The question of controlling
the prices and distribution of rice was discussed at the last Price Control
Conference and the recommendations made by that Conference are mow
before the Government of India. '

With regard to salt, the Government of India have requisitioned a ship
to transport salt from West Coast to Calcutte and have also arranged
shipping facilities, through the Ministry of War Transport, for the
import of salt fromm Aden into Bengal.

(c) Exports of rice from_ Calcutta to Ceylon from the 1st April to the
81st August, 1942, amounted to 5,711 tons. No information is available
about the stocks of rice in Bengal, but these e 8 were permitted
‘after consultation with the Government of Bengal who had no doubt
taken into sccount the supply position in that Province. 1t is not definite-
ly established that. as the Honourable Member says, there is an actua!
dearth of rice in Bengal as a whole.

(d) Inter-provincial movements of wheat and sugar have been regu-.
lated by the Central Wheat Control and Sugar Control. As regards other
foodgrains, the responsibility rests primarily on the Provineial Govern-
ments, but the Central Government have given all assistance in their
met by organizing the Regional Price and Bupply Boards, and other-

(e) It is for. the Provincial Governments to render whatever help the
cultivators require to grow more food. The Central Government have,
however. made grants from the Cotton ¥und to those Provinces which
applied for such grants.in order to-give financial help to cotton growers
to nesist them in diverting their lands from cotton to food crops. i



STARRED QUEBTIONS AND ANSWBHRS 121

"l«,;om. information so far received, it is estimated that 30.50,00Q acres
of culturable waste and fallow land will be brought under the cultivation
of food crops in the British Indian Provinces in the current year.

(f) The responsibility for organising such a campaign rests also on the
‘Provincia]l Governments, but in view of the abnormsl  situation created
by the war, the Government of India called a8 Conference of the represen-
tatives of the Provinces and States in April 1942 to devise ways and
means of increasing food production to meet the needs of the country as
a wholg. The recommendations made by the Conference are embodied
in a serics of resolutions, a copy of which has been laid on the Library
table. 1t was for the Provincial Governments to implement most of those
recomniendations, and from information received, they appear to have "
done 80, in so far as they are feasible under the local conditions.

To assist the Provincial Governments in co-ordinating their plans and
iprogrammes and advising them from the point of view of the country as
a whole, the Government of India have, in pursuance of one of the
recommendations of the Food Production Conference, set up a Central
Food Advisory Council consisting both of officials and non-officials.

(g) I place on the Table a copy of a Press Communique recently issued
by the Government of India in the War Transport Department describing
cerbain arrangements designed to ensure an equitable distribution of cosl -
4o Provinces at reasonable rates.

(h) The question was discussed at the Sixth Price Control Conference
and certain recoinmendations were made. These are now being examined
by the Government of India.

Stocks of Quinine Salts on the lat April, 1942, Lbs.

Qentral Reserve . . . . . . . . . . . 158,000
Reserves held by the Government of India on behalf of Provineial Govern-

ments and States under the 1939-40 Java Purchase Scheme- . . 70,000
Raeaerves held by the Government of India on behalf of Provincial Govern-

ments and Statesunderthe 1941-42 Java Purchase Schemie 19,000
Btooks held by Provincial Governments . . . . . . . 82,312
Btocks held by Civil Medical Stores Departmen . . . . . 29,000

.

353,312
N Orsay . 350,000 ie

Sugar. .
Total stockas of sugar in factories in British India on 5th September, 1942 were 235,000

Resolutions adopted by the Food Production Conference held at New Delhi on the
6th April, 1942, under the Chairmanship of the Honmourable Mr N. R. Sarker,
Member in charge of the Bducation, Health and Fands Department.

1. This Conference views with grave concern ‘the possible repercussions on the
cvil population and on administration in India of the shortage of food which is
likoly to face the country in the forthcoming year as a result of deficiencies of rice
and wheat consequent largely on difficulties of transport, cessation of imports and
local failure of monsoon. It considers it essential that immediate action should
ba taken for the imitiation of a planned and effective drive for the increased pro-
duction of food and fodder crops in the forthcoming kharif and rabi seasons am:r in
the following year. To this end the Conference appesls with confidence for the
hearty co.cperation of the Provincial and State Governments, of non-official leaders
of public opinion in Indis and of all non-official agencies which are in g position to
render useful assistance. .
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2. The Conference considers that production in each deficit region should be
increased so that it may as far ss possible become self-sufficient in respect of its
rimury food and fodder requirements. It recognises, however, that this may not
to possible in certain regions in respect of all commodities. It, therefore, recom-
mends that regions favourably situated should grow as much as possible of these
commodities for meeting the requirements of deficit regions and specially of conmti-
guous deficit ions. When there is a deficit' of a particular commodity in the
country as a r:rilola the distribution should as far as transport facilities permit aim
at an equality of sacrifice on all consumers of that commodity,

3. In order to ensure the mayimum amount of land bel:ng' brought under culti-
vation for the growth of food and fodder crops and the maximum yield per acre

therefrom. the ference recommends the initiation of the following further measures
by Provincial Governments :

(i) Detailed programmes of work for the ‘‘grow more food campaign’’ should.be
drawn up for different areas and propaganda to implement such pro-
grammes should be carried out through the press, the radio, by informa-
tive and inepiring leaflets and lectures, in association with existing non-
official bodies, such as Co-operativé Bocieties, Farmers' Associationa,
Bural Development Associstions, village Panchavats, and so -forth;

(ii) Arrangements should be made to ensure the availability of adequate
,  supplies of seed for suitable varieties of crops;

(iii) Arrangements should be mzde for the supply of manures, particulary oil-
cake and bonemeal; green manuring, where feasiblé, proper storage of
farm-yard manure and the making of compost should also be encouraged;

L .

(iv) Steps should be taken to improve existing water supplies, and to arrange
for the supply of irrigation water at the right times and also to develop
new sources of water-supply such as the construction of "wells, embank-
ments and water channels;

(v) Tinancial provision should be made for the grant of tacavi loana and for
giving concessional rates for seed, manure and irrigation charges;

(vi) Land Revenue and rent should not be charged or should be charged at a
concession rate for a specified period on lands newly brought under
cultivation provided food and fodder crops are grown-on them.

(vii) Steps shou)d be taken to increase the acreage of food and fodder crops
. by extending the double-cropped area by curtailing as far as feasible the
acreages of short-staple :cotton and other non-food crops, and in the
case of jute, maintaining the existing system of control and by utilising
uncultivated lands; . 5
(viii) Steps should be taken to encourage the use of ‘under-milled’ or home-
pounded rice in place of highly milled rice with the object of making
existing supplies of rice go further and to take the opportunity afforded
by the present food production drive to instruct the cultivator to secure

for himself a more belanced diet.

4, In order to counter any apprehension that the drive towards increased food
production might result in such an augmentation of output as seriously to affect the
saleability of the crop, this Conference recommends to the Government of India to
undertake, should such a contingency threaten, to buy such quantities of foodstuffs
an the open market as wauld prevent any serious deterioration in the level of prices.

5. The Conference recommends that as an insurance against a shortage of staple
foods. anu with a view to improve the nutrition of the people, all available lands
adjoining homesteads should be used for the production of vegetables and quick-
growing fruits, such as papayas, bananas and melons and green fodder crops for
increased production of milk, The Confetence suggests that Provincial and State
Governments should examine the feasibility of utilising uncultivated lands near
irrigation coannels for the purpose of food, vegetable and fodder erop cultivation.

6. The Conference recommends that, to mect “~ereasing transport difficulties, steps
should Etc taken to revive, encourage and develop the many forms of indigenous
tranaport, such as country boats. 'ullo~k carts, camel carts, pack animals and so
forth which have beem partially superseded by mechanical transport.

L} : :
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ises carrying put of a food and fodder produc-
“tion drive is largely » matter of dethiled organisation for the Provincial and Btate
Governments which, it is hoped, will set up suitable machinery for the purpose. A
Central Food Avisory Council should be established by the Government of India
a8 a co-ordinating body whose main functions would be : .
(i) to pool, study and disseminate all available information; .
on an all-India basis the food and fodder production programme

i to pla . , ,
0 f-:?r 310 different regions and to tender advice in regard to its execution;

and
(iii) to advise the suthorities responsible about the equitable distribution of

the available food stocks.

7. The Conference

Press Communigué.

1. In view of the difficulties experienced in obtaining transport for the supply of
vosl, the Government of India appointed a Controller of Coal Distribution some
four months ago with headquarters in Calcutta at No. 1, Council House Btreet,
with the object of regulating the distribution of coal in the best interests of the
country, His functions, as well as the manner in which he functions and. the pro-
cedure to be observed when applying for his assistance are briefly stated below .

for public informatioa. _ '

2. The Controller is responsible for deciding the order of priority in which the
-coal has to be despatched, and his functions include the granting of priority for
all Bhipmen. Coal, Naval Coal, Loco. Coal for Railways, all Government require-
ments, requirements of public utility concerns, and of the iron and steel indunsbries.
The Controller is also responsible: for the allotment and control of wagons normally
‘clamsified under “Public’. !

3, Programmes of Loco. coal ‘for Railways, and coal purchased for Government
requirements through the Chief Mining Engineer, Railway Board, are referred to the
Controller of Conf Distribution, by the Chief Mining Engineer, Railway Board.
For priority. in connection with shipment coal, bunker coal, and Government require-
ments, other than coal, purchased through the Chief Mining Engineer, Railway
Board, applications should be made direct to the Controller of Coal Distribution,
All applications for War Priorities received by the Supply Department should be
forwarded to the Controller of Coal Distributiof® by that Department. Applications
for priorities by public utility concerns, by iron and steel industries, for coke ovens,
etc., previously addressed to the Coal Wagon Supply Committee should likewise be
addressed by those concerna direct to the Controller of Coal Distribution, who will
<draw up the necessary programmes, and issue instructions te the Railways.

_ .4 In the cuse of coal and eoke required for d tic cor ption and for lucal
industries not directly engaged in war work, it has been arranged that the Director
of Indusirics of the Provincial Governments of the Punjab, Bombay, Madras, Central
Provinces and Berar, North-West Frontier Province, Sind and Assam will func-
tion as Provincial Cosl Controllers. In Bengal the functions will be discharged by
the Chief Controller of Prices, in Bihar and Orissa by the Price Controllers, and
in the United Provinces by the Provincial Transport Board. They will advise
the Controller of Coal Distribution of the requirements of different centres in the
order of urgency and will ensure that the coal received is used for the purpose for
which it was ordered. ’ : P

5. 'The Controller is generally able to draw up a programme of distribution under
_which a limited number of wagons is set aside daily for the miscellancous .day~to-
day requirements of the public not covered by any priority. The number of wagons
-seb’ apary under this system is expectad to ¢over all demands for general use. Where,
however, special assistance is required for any area, the Controller of Cosl Dlnl.ri:
bution will at his discretion endeavour to give that assistance on information supplied
by Provincial Coal Controllers.

6. In applying to the Provincial Controllers for assis i
ahould state the names of collieries with whom orders l'o?ng;l ﬁ:‘t:'“bunmuol:r;:d
the quantity covered by ecach order, and the period in which delivery hupto be
fa:‘ul-:;t %Tulgnnllgd all app]licln{t..l will be expected to draw their supplies from the

eld, & an explana wi i .
mot been placed in the :I:umtw;eld.m be necossary in all cases where an order has
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SrupnyTs 1N THE EL20TRIOAL ENGINEERING CLASS OF THE DELII POLYTRCHNIC.

. '81. *Pandit Lakshmi Kants Maitra: Will the Honourable Member for
Education, Health and Lands kindly state: o

(») how many students were admitted to the Electrical Engineering
Class of the Delhi Polytechnic last year and how many are
on the roll at present;

(b) whether there has been any fall in the strength of the cluss,
and, if so, why; and

(c) if it is a fact that no workshop facilities huve so far been pro-
vided for practical training of the class although the admission
wag made in November 19417

Mr. J. D. Tyson: (a) 33 students were admitted to the Electrical and
Mechanical Engineering Class of the Delhi Polytechnic in October 1941.
Students are admitted te this class on a sessional basis. The session-came
to & close in May 1942. The next session starts in October 1942 and
there are no students in this class at present.

(b) Yes. The session closed with 28 students on the rolls. The fall
in strength of the class was only to be expected. It is a part-time course
and consists of evening classes totalling from 10} to 13} hours a week
which men attend in their spare time. Attendance at such a course
cannot be expected to maintain the level of attendance at day classes
which constitute a student’s main activity.

(c) It is not customary to provide workshop facilitier for part-time even-
ing students in engineering.
STRIE® BY STUDENTS IN THE ELROTRIOAL ENGINEERING CLASS OF THE DBLuY
.PoLyTECHNIC.

32. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Member
for Education, Health and Lands, please state whether he iz aware that
on account of th: discontent prevailing in the Electrical Engineering Class
of the Delhi Polytechnic, students went on strike during the last term and
did not return t« their studies until they were ‘assured by the Vice-Principal
that staff will be recruited and facilities provided for practical training
when the Budget Demand for the Institution was sanctiohéd by the Legis
lative Awsembly ?

(b) Is it a fact that this promise was not kept up and in April the

.. question was shelved till after the summer vacation ?

Mr. J. D. Tyson: (a) and (b). The students of the part-time evening
course in Engineering absented themselves from evening classes on one
occasion in March last. The Vice-Principal immediately met a number
of the students and after hearing their complaints explained to them the
necessary limitations of part.time evening clusses. The students next
day resumed their studies. No promise was made that extra staff would
be recruited for the evening classes or that facilities for practical training
would be provided: these were part-time evening classes and the- Principal
had already warned the students at the beginning of the course that
practical training was not included in the syllabus. Laboratory facilities
were envisaged and a promise was given by the Vice-Principal that labors-
tory facilities would be provided when the Budget allotment was received..

[}
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'This is being done and the opening of the next evening olass in Engineer-
" ing has been deferred till the 20th October by when, it is hoped, improved

laboratory arrangements will be ready. The delay is not the fault of the
authorities at the Polytechnie.

LoNg SuMMER VACATION IN THE DELHI POLYTECHNIC.

83. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Member
for Education, Health and Lands, please state if it is a fact that the
Delhi Polytechnic observed a summer vacation of five months instead of
t.h!:: usual period of 12 weeks prescribed in the Delhi Colleges; and if so,
why ? :

(b) Do Government propose to make any special mrangemqnts to com-
pensate the lose the students have sustained through the long vacation and
ghorter hours of working?

Mr, J. D, Tyson: (u) The reply is in the negative. The summer vacs--
tion this year was from the 15th May to the 14th July and the Institute
reopened for its full-time day students on the 1ith July. It was not,
however, comsidered possible to start the next term for the part-time
evening classes in Engineering before the 20th October, 1942, owing to
an unavoidable deluy in the provision of necessary buildings and equip-
ment for laberatory instruction. : -

(b) No. The students have sustadined no financial loss.

AVAILABLE AMOUNTS OR POWER ALCOBOL AND RECTIFIED SPIRIT.

34. *Mr. J. Ramsay Scott: (s) Will the Honourable Member for-Com-
meree plense state what is the amount of power alcohol available in Indis
-and where?  Are any plans under consideration to increase the output and
if so, what means are proposed ?

(h) Wkat is the amount of rectified spirit available in each Provinee
or Btate and what plans are under consideration to increase the output?

The Homourable Mr. N. R. Sarker: (a) The estimated annual amount
of power alcohol available in India at present is about 175 million gallons
a year. This amount is almost entirely produced by the three power
alcoho] plants working respectively at Meerut (U. P.), Mandya (Mysore)
and Bodhan (Hyderabad). The Government of India are actively consi.
dering, in consultation with the Provincial Governments, particularly of
United Provinces and Bihar, various measures' that could be taken under
the present circumstances to increase the output. - The plans under
consideration include: (a) import of essential plants; (b) assisting the indus-
trialists selected to import these plants, to obtain essential raw materials
and chemicals; and (c). making arrangements to facilitate the distribution
of power alcohol.

(b) It is presumed that the Honourable Member desires to assess the
amount of rectified spirit which could be used as motor fuel which is
available in each Province or State. The necessary information is being

 collected and will be placed. on the table of the House in due course.
.:On the recommendations of the Power Aleohol Conference held at New
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Delbi with the representatives of certain Provincial Govcrnments and
the Industry, the Provincial Governments have been advised to take
every step that is practicable to increase the output of rectified spirit
that could be used as motor fuel in their respective areas. Among the
plans under consideration to increase this output may be mentioned
alterations and improvements to existing distilleries for producing the
rectified spirit and .a suggestion to the Provincial Governments that a
certain portion of rectified spirit produced should be earmarked for use
as motor fuel. '

EvacUuxEs FrROM BUBMA AND MALAYA.

35. *Pandit Lakshmi Kanta Maitra: Will the Honourable Memher for
Indiwas Oversene be pleased to state:

(8) th: number of Indians who have been evacuated so far from
Burma and Malaya to India;

(b) the number of Europeans, Anglo-Indians, Anglo-Burmans and
Chinese that have been so evacuated;

{¢) ths number of Indians and Europeans evacuated by transport
agencies of the Government;

(d) the numter of evacuees who perished on their way to India;
(e} the number of Indians left behind in those countries;

(f) ths places on the routes to India where relief Centres were
opened at the instance of the  Government of India, th=
number of such centres and of the staff employed;

(8) the number of evacuees receiving relief at such centres;
(h) the nature of relief given to the evacuees;
(i) the total expenditure involved in these relief measures; and

(j) if any portion of this expenditure has been borne by the Burrna
Government or by any other Provincial Government, and if so,

to what extent ? .

. The Honourable Mr. M. 8. Aney: .(a) The number of Indians evacuated
from Burma is estimated at five lakhs and That from Malaya at 4,500.

(b) The number of British subjects other than Indians evacuated from
' Malays to India is just over 8,000; the number of such evacuyees from
Burma is not readily ascertainable. . .

~ (¢), It is not understood what transport agencies of the Government.
are referred to by the Honourable Member. All destitute evacuees were
transported at Government cost from the Indian frontier to their
destinations.

(d) 'Government have no accurate information.

(e) The Indian population still remaining in Burma is of the order of
wix lakhs and that in Malaya about 7,40,000. '
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(f) When evacuation from Burma was taking place via Chittagong, five
eamps were maintained between the Burma border and Chittagong and at
Chittagong itself six eamps were opened. 12 Special Deputy Collectors
and a Bpecial Additional District Magistrate were deputed to be in:
charge of these arrangements apart from a Special Evacuation Officer at
Chittagong itself. Some 18 doctors were on duty in Chittagong to render
medical aid and to inoculate all refugees without evidence of recent
inoculation against choleta. A medical unit provided by the Government
of Madras and a posse of doctors sent by the Government of Bengal were
algo operating in Burma itself between Akyab and Taungup.

An elaborate refugee organisation under the direction of Major General
Wood was set up on the Assam-Burma border, from Tamu and Wet Yu
to Imphal and Dimapur on the one side and to Bishenpur and Silchar
on the other. There were over 80 camps on these routes and nearly 1}
lakhs of refugess were passed through. When towards the close of the
dry sesson, the rapid Japaness advance in Upper Burma diverted the
refugee stream into new and much more difficult channels, new camps
adequately equipped and stocked were set up at extremely short notice
along the new routes and several thousand more refugees rescued. Apart
ftom the military officers who throughout unstintingly assisted the refugee
operations, about 50 Camp Commandants and Assistant Commandants,
50 doctors with sanitary and medical staffs, and a strong team of special
police, transport, dispersal and supply officers were employed. The.
mumber of coolies, porters, carriers, drivers and so on employed ran into
thousands. '

(g) The capacity of the relief centres and the period for which refugees
vould be képt at any one camp depended on the location of the camp
and the rate of refugee flow. The camp at Dimapur provided accommo-
dation for as many as 5,000 persons for a number of days.

(h) Free porterage and transport facilities, food and aceommodation at
cumps, and free railway tickete to destinations ‘and out of pocket
expenses for journeys lasting over six hours have all been provided at
(Gavernment expense, to destitute evacuees.

(i) The information has not yet become available.

(j) The Government of Burma have borne the entire cost of evacua-
tion arrangements in Burma, They have also accepted liability for
fmancial assistance granted to Burman and Anglo-Burman evacuees in.
Tndia.

“ Grow MORE Foop ’* CAMPAIGN.

86. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Member
fer Education, Health and Lands be pleased to make a detailed statement
about the plan and programme of the ““Grow more food’’ Campaign
insugurated by Government ? .

(b) Will he be pleased to state the likely increase in the acreage of
cultivation, Province by Province, ineluding the Centrally Administered
Arenas ?

- (c¢) What i3 the anticipation of the Government of the likely increase
in the yield of crops, as a result of this campaign ?
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(d) Do Government propose to help the cultivators with money or
implements or manure or technical advice for the purpose? If not, what
are the practical measures adopted by the Government to make the
campaign bear fruit? '

A

Mr. J. D. Tyson: {a) and (d). As ‘Agriculture’ is a Provincial subject,
the question of giving effect to the “‘Grow moge Food’ campaign is
primarily the responsibility of the Provincial Governments: but in view of
the piesent abnormal conditions and the need for enmduring co-ordinated
action in the sxecution of their'plan, the Government of India convened &
Feod Production Conference of the representatives of the Provinces and
States in April 1942. A copy of the resolutions adopted by them is avail-
sble in the library of the House. The recoramendations made therein
were commmunicated tc the Pravincial Governments who were asked to
implement them as far as possible in drawing up detailed plans and pro-
grammes t) suit loeal con'dglzions and needs. From information received,
the Government of India ure satisfied that these recommendations have
been, generally speanking, implemented. The specific measures under
taken naturally wary from province to province. Broadly, they comprise
vigorous propaganda in the country-side, distribution of improved quality
send provision of irrigation water at reduced rates or reservation of canal
water for food crops wherever feasible the grant of new cultivable waste land
for cultivation, revenue or rent free for a period of three to tive yeam,
liberal grants for takavi and so on. These measures have been supplement-
ed by the action taken by the Government of India on the reconmends-
tions of the Food Production Conference. In pursuance of one of their
recomntnendations the Government of India have set out up a Central Food

Advisory Council, consisting of officials and non-officials, the functions of
which are—-

(i) t> pool, study and disseminate all available information regarding
food and fodder production;
(ii) t> plan on an all-India basis the food and fodder production pro-

gruinme for the different regions and tender advice in regard
to its execution, and

(ili) to advise the authorities responsible about the equitable distri-
bution of the available food stocks. -

In purruance of another recommendation, the Government of India
have conveyed an assurance to the cultivators, through a Press Note iesued
on the 25th May, 1942, that, should any developments take place affecting
the saleability of the food crops, they will buy such quantities of food-
stuffs in the open market as are calculated to prevent a serious fall in their
prices. .

It is for the Provincial Governments to help the cultivators with money
implements, menure, and technical advice, if necessary. The services
of the technical expcrte of the Government of Indin are always available
to the Provincial Governments.

From the Cotton Fund, created by the levy of an additional duty oa
imports of raw cotton, the Government of India have sanctioned grants
to some provincial and State governments, on certain cond_mons, to enable
"them to offer to cultivators a direct financial inducement it the form of s
small subsidy or a reduction in land revenue, for every acre of land divert-
ed from short staple cotton to food orops. e
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., (b) and (c). Information, as far as available, is glven in the statement
laid on the table of the House.

Statement showin the anticipated inorease in acrcage amd yiedd of food crops as a-
result of the “Grow More Food” campaign.

'l‘ﬂll addltional area expected to be lmmsllt
mmmdnmom) Yield in thousand tons.

y S wWheat. Gram. MMillets. Total, Rice. Wheat. Gram. Millets. Total.
Assam 250 ... 100 350 0 .. 20 o0
Bengal 550 ... 50 600 18 .. 0 .. 190
Bibar 150 00 ... o 450 46 80 .. 126
Bombay . . 200 100 500 800 70 - 15 7% 180 ..
Central Provinoes 100 200 100 1,000 1,409 40 20 170 270
Madras . . 500 500 1,000 200 80 280

arth Weat

Frontier Pro

vince
Orissa 100 ., 100 30 30
Puajab (] ) w) 1,000 170 45 419
Bind e
United Provinces 400 300 200 200 115 80 36 is0
Total for Major

Provinoes 2,260 1,600 250 2,000 6,600 740 1 50 405 1,000 .

minis-
ﬂ Areas.
Ajmer-Merwara . . . * 11456 1 t t 1 t
R ) V]
Baluchistan . . . . 15 1 T t + +
e . : . A UL t t t t
Total . . . v = 987 T t ot 1 t
* Beparate figures not avallahle, '
t Figures not availabic.

Foop PosiTiON.

87. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Mermber
for Education, Health and Lands be pleased to make a comprehensive
statemens about the food position of India at the present moment ?

(b) Will the Honcurable Member be pleased to state, Province by
Proviuze, the tpre.-e:ent stocks of rice, wheat and other 1mportant c.ereal-;
which constitute the staple food of the country ?

_(¢) Will he please state the average normal yearly production and con-
suimption, Province by Province, of such food crops?
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(d) What quantity of the yearly produce of these food stuffs was avail-
able for consumption by the civil population in the year 1941-42 and what.
quantity is likely to be available for the year 1942-48 ?

.- (e) Will he pleasc state what quantity of food stuff had to be spared
in the year 1941-42 and is likely to be spared in 1942-43 to meet the
-demands of countrieg outside India? What are the countries that drew
on food supplies from India last year and in what quantities ?

(f) In view of the stoppage of supplies of rice from Burina aud other
-countries at present, do Government consider shortage of food in India
inevitable? If not, how is this shortage to be made up?

(8) Have Government taken stock of the whole situstion and come to
any detinite finding about the exact food position of the country? If
80, does th> Honourable Member propose to consider the advisibility of

issuing a ‘vl statement on the subject so as to acquaint the public witk
the real sitvation ?

Mr. J. D. Tyson: (a) The attention of the Honourable Member is
invited to the Honourable Mr. N. R. Sarker’s speech at the Food Pro-
duction Conference and the Honourable Sirdar Sir Jogendra Singh’s speech
-at the first meeting of the Central Food Advisory Council, copies of which
are available in the Library of the House.

(b) The information asked for is not available.

_ (e) A statement giving the information, so far as it is available, is
‘laid on the table of the House. The figures are only approximate and are
complicated by the fact that the figures in some cases include and in
others exclude the figures for the adjoining States. Import and export
figures are oniy svailable by trade blocks, while figures of production are
‘not available for all States.

(d) Less than twe per cent. of India’'s normal production of food grains
estimated at 600 lakh tons was required in 1941-42 for exports and other
commitments. The balance was available for the use of civil population
(for consumption and seed). The position in 1942-43 will be more or less
the same,

(e) A stutement showing the quantity of exports of foodstuffs to
different countries during 1941.42 is laid on the table of the House. 1t is
not possible to give any estimate of the quantity likely to be exported
in 1942-43, since exports have necessarily to be regulated from time to time
with reference to changes in the supply position in the course of the year.

(f) An estimated shortage of 25 lakh tons of food grains is apprehended
during the current year owing to the cessation of imports from Burma
and bad harvests, but it may reasonably be hoped that as a result of the
“‘Grow more Food’’ campaign, production will balance the entire demand
next year, as the deficit in rice will itself be decreased and should be
more than offset by the .increased production of wheat and millets.

(g) Yes. The public have already been acquainted with the real situa-
tion. The Honourable Member's attention is invited to the Honourable
Mr. Sarker's broadcast speech of the 22nd June, 1942, and statement af. a
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Pross ‘Conference on the 18th July, 1942, copies of which are available-
in the Library of the House, and to my reply to part (8).

w:mmmAnnudProdm-mdommofF Ioraina in the

' (In thousand tons.)
Rioce. Wheat. Juar-Bajra. Gram.
r A - f = Al N A ]
—_ Pro- Con- Pro- Con.- Pro- Con- Pro- Con-

due- sump- duee sump- duo- sump- due- sump-

tion. tion. tion.  tion. tion. tion. tion. tion.
Assam . . 1,797 1,790 . 16 ‘e . ‘s . 3
Bengal . . 8802 8866 45 286 3 4 79 117
Bibar . . 8,052 3,243 418 456 40 40 439 419
Bombay . 1,080 1,612 311 548 3,187 3,441 91 157
Contraee and :

Berar . 2,224 2,032 661 639 1,027 1,034 208 186
Madras 4,681 5,359 . 20 1,803 1,907 12 166
N.-W.F.P .. 6 259 260 30 30 27 81
Orissa 1,627 1,341 1 10 11 11 2 2
Punjab 320 318 3,920 3,247 367 382 656 567
Sind 482 332 378 328 216 195 55 71
U.P 2,111 2,316 2,676 . 2,604 771 683 1,680 1,592 .

and
Central Provinces States.

NoTe 1.—The figures for rice, wheat and millets in Bombay include the Bombay States
Nore 2.—The figures for rice and wheat for the Central Provinces include those for the

Norte 3.—The figuree for rice and wheat for the Punjab, Sind, the United Provmou
include those for the corresponding States.

Staiement showing the Quacmty of Exports of variotws Foodgrains

Exports of
4. WRios, not in the husk .

to doﬁcrent Countries durmg-
the year ending 31st March, 1942,

To 'anntity.

(Tons)
M..,...anm . e

jes . . " . X

_Arabia . . . . . 46,030
Bahrein Ishndn . . . . . 10,141
Ceylon . . . . . . . 144710
Btraits Settlements . . . . 7,364
Federated Malay States . . . 1,077
Union of Bouth Africa . . ’ . 41,103
Portuguese East Africa . . . 1,360
Mauritius and dencies - 21,807
Kenya Colony Zanzibar . 2,507
Other East African Ports . 555
Canada . . . . . 1,727
U. 8. A, . 4,163
Cuba . 250
West Indies, ot.har thnn Cuba and Bnha.mu 2,727
Other Cou.ntnu . . 4,438
Total 304,009
U. K. . . 200
Iran . e 38,408
_Burma . . . 7,942
Other countries 139,373
Total . 185,923
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Exports of To k Quantity.
Tons
3. Wheat flour Aden and Dopandmm ( 7,80)0
Arabia . . 14,248
Ooylon 9,446
. 25,247
St.mta Betthmmta . 3,281
m Colony . 606
-Egyptian Sudan 9,701
Other countries . 168,717
Tﬂ_ul 87,048
4. Jowar ond Bayra Aden and Dopandomn- 771
Arabia . * 212
Other countries 2,622
Total 4,606
8. Pulee— .
(a) Dals . Ceylon . . . 186,808
Burma . . .- 2,681
Straite Battlaments 3,076
Other countries 16,407
Total 38,871
(b) Gram Ceylon . . 3,939
Straits Bettlements 960
Other countries 1,062
Total 5,960
(c) Lentils . U.K. . 20,514
lon . . 263
Mauritius and - Depandenum . 1,225
Othm' countries . . 2,318
P Total . 33,340
- (d) Pulse, other sorta U. K. . . . . . 28,248
Ceylon . . . . . . 5,222
Burms . . . . . - 366
Straits Bettlements . . 239
Federated Malay Stetes . . 16
Union of Eonth Africa . . 320
Mauritius and Deépendenciss . k(]
Other countries . . . . 335
—
“ Total . 34,908
Total of Pulse . 113,079 .
In the case of the following artioles the shares of different countries in the total exports
from Indis are not separately recorded in the Sea-borne Trade Aoccounts—
Quantity
(In tons.)
. Rice in the M (P-ddn . 27,996
2 Barley . . 970
3. Moaize . 43
4. Octz . . . 218
8. Pulse—Beans . . . . 218
8. Other sorts of Grain, Pulse and Flour 1,378
Total . 31,521

@RAND TOTAY.

. 79‘.501’-;..
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CANOBLLATION OF WHEAT PERMITS OF CERTAIN. COLLEGES IN DELHI.

38, *Pandit Lakshmi Kanta.Maitra: (a) Will the Honourable: Member
for Educaticn, Health and Lands be pleased_to state if it is & fact that
the Director of Industries, Delhi, has cancelled the wheat permits of the
Hinda Ccllege, the Commercial College, and the Indra Prastha Girls’
Collega, Delhi?

(b) If the answer to the above be in the affirmative, will he be pleased
to state the reasons for such action? -

The Honourable Mr. N. R, Sarker: (a) The answer is in the negative.
The newspaper which published the news has withdrawn it the very next
day with apology.

(b) Does not arise.

Ri1oE ExPORTED To CEYLON.

89. *Pandit Lakshmi Kanta Maitra: (a) Will the' Honourable Member
for Education, Health and Lands be pleased to state the total quandity

of ries sent to Ceylon in the year 1941-42, and up to August of the present
year? : '

(b) Will he be pleased to state the price per maund at which such rice
was purchased and supplied ?

-(¢) Will he be pleased to state the Province or Provinces from which
this rice was purchased or supplied ?

(d) In making or allowing such purchases was u careful survey made of
the food position of the Province or Provinces concerned, with special
reference to prodaction and consumption in the year?

The Honourable Mr. N. R. Sarker: (a) The quantity of rice exported to
‘Ceylon during 1941-42 was 144,710 tons and that exported .during the
period 1st April to 81st August, 1942, amounted to 118,274 tons.

, (b) No information is available.

(c) The figures of exports from the various ports during the period 1st
April to 81st August, 1942, are as follows: .

Tons.
Karachi . 28,245
Bombay 9,820
Madras . 72,498
Caloutta L. 5,711

Bimilar informatior in respect of exports ﬂuring 1941-42 is -not available.

{d) Exports of rice to Ceylon were brought under control from the Tth
February, 1942, and the issue of export licences hns been regulated with
due regard to the food position of the provinces concerned. '



MOTION FOR ADJOURNMENT.

ALLEGED INsuLT BY THE DELEI PoLicE To LADY VOLUNTEERS PICERTING
THE LEGISLATIVE ASSEMBLY CHAMBER. '

Mr. President (The Honourable Sir Abdur Rahim): I have received
12 Noox notice of a motion for the adjournment of the business of
. * the House from Sardar Sant Singh for the purpose of dis-

cussiug a definite matter of trgent public importance, namely, the insult

offered to lLady Volunteers by the Delhi Police on 14th September, 1942, by
dragzing them after they had been put under arrest when they tried to
picket the Legislative Assembly Chamber. What does the nourable

Member mean hy ‘picketing the Legislative Assembly’?

8ardar Sant Singh (West Punjub: Sikh): Yesterday some

Mr. President (The Honourable Sir Abdur Rahim): | want, to know
what is the meaning of that, :

Sardar Sant Singh: Some Ludy Volunteers were standing outside the
small entrance and were barring the way of the Members to come in. They
were arrested

An Honourable Member: Shame, shame!

Sardar Sant Singh: Shame to you! After arresting them

Mr. President (The Honourable S8ir Abdur Rahim): 1 simply wanted to
know what the picketing was for. They wanted to bar the way of the
Members. 1 suppose no Member of the Assembly would like that.

Sardar Sant Singh: That is not the question.

Mr, President (The Honourable Sir Abdur Rahim): No. | have to see to
that myself. '

Sardar Sant Singh: My complaint is
-Mr. President (The Honourable Sir Abdur Rahim): Order, order.

Sardar Sant 8ingh: May I be permitted, Bir

Mr. President (The Honourable 8ir Abdur Rahim): I want to get at the
facts first. Will the Honourable Member let me proceed? Then they
were arrested under some provision of law?

Sardar Sant Singh: Yes, Sir.

Mr. President (The Honourable Bir Abdur Rahim): Then what you are

ecmplaining of is not. their arrest?
Sardar Sant Singh: No, Sfr. ‘What happened -after l.m'est-—dtaggiﬁg.:
(134 '
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Mr. President (The Honourable Sir Abdur Rahim): Why were they
dragged ¢

Sardar Sant Singh: 1 do not know why they were dragged but they were
insulted after they were put under arrest. The law only contemplates
arrest and removal but not the use of force, which means insult offered to
the persons arrested.

Mr. President (The Honourable Sir Abdur ‘B.ahim):_l understand that,
buv 1 take it that they were unwilling to be taken to the police station.

Sardar Sant Singh: The law has got its own remedy; women police
should be employed. -

Mr. President (The Honourable Sir Abdur Rahim): 1 want to know
the facts. '

Sardar Sant Singh: They were dragged from the entrance to the police

van.

Mr. President (The Honourable Sir Abdur Rahim): Because they would
not allow themselves to be taken to the police station.

Maulana Zafar Ali Khan (East Central Punjab: Mubammadan): May
1 say ume thing?

Mr. President (The Honouruble Sir Abdur Rahim): Order, order. I
waat to know from the Honourable the Home Member what the facts
are.

The Honourable Sir Reginald Maxwell (Home Member): I have not
got detailed information as to exactly what happened, Sir, but picketing
18 u coguizable offence and in arresting picketers, whether male or female,
the police ave only ucting in the exercise of théir ordinary and lawful
powers. It is their duty to arrest such persons and the very act of arrest
necessarily involves imposing physical restraint on persons arrested unless,
a8 the Chair remarked, they come along of their own accord.

Mr, President (The Honourable Sir Abdur Rahim): Was any excessive
force used?

The Honovrable S8ir Reginald Maxwell: It can be assumed that no
excessiv: force was used; the Police have instructions to that effect. But
supposing the persons arrested had any grievance as regards the manner in
which the arrest was conducted, they have their proper remedy in going
to the officer responsible for the conduet of the Police or to the Court,
and T submit that it is not a case which this House should debate.

Maulana Zafar All Xhan: What I want to point out in this connection
is that if it is found absolutely necessary to use force in removing
arrested ladies to police stations, that force should be used by women
police and not by raen police.
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Mr, President (The Honoursble Sir Abdur Rahim): Picketing of the
Leg:slative Assembly in order to prevent Honourable Members from enter-
ing the House and discharging their duties here cannot be permitted
under any cireumstances. [ understand all the Honourable Member are
especially anxious to do theii duty to the public in this emergency, iuclud-
ing Sardar Sant Singh who was, 1 believe, extremely solicitous that this
special Session should be held now—at any rate I received u representa-
tion from hin. to that effect. The Lady Volunteers were wholly unjusified
in trying to prevent the Honourable Members of this: House from disci.arg-
ing their duties and thus giving the benefit of their Berviees to the entire
country. The police were quite justified in arresting them. So far.as 1
underitand, it is not alleged that any excessive force was used in arresting
thems or in taking them to the police station. In any case, if any un-
necessurv force has been used, then in that case it is to the Court to which
the aggrieved persons should go und seck remedy. 1 rule thur the inotion
is out of order

8ardar Sant Singh: | wunt to raise another poiut thut when we came
this morning we found the entrance door blockaded by the police. They
did n»t learn the lcsson yesterday; inspite of the picketing done by volun-
teers no Member remained sbsent because of that. There was no neces-
sity for the police to blockade the door. We know our business, we know
our job, we know our responsibility and not to permit us to enter the
Chamber is an ingsult to the Members of this House.

Mr, President (The Honourable Sir Abdur Rahim): Where did this take
place? Was it within the preecinets of the Chamber?

Sardar Sant Singh: It was at the entrunce door from where the
Members cuire in.

Mr, President (1'ic Honouruble Sir Abdur Rahim): On the road?
Sardar Sant Singh: No, Sir. About a yard from the door.

. Mr. President (The Honourable Sir Abdur ]iahiml): How did the Hon-
ourable Member manage to ‘get in : .

8ardar Sant Singh: 1 managed to get in by telling the Police that they
have no business to blockade the door.

Mr. President (The Honourable Sir Abdur Rahim): 1 understand the
Honouruble Memnber gave a good lecture to the Police.

Sardar Sant Singh: I wrote a letter to the Secretary when I came
here. We do not come under duress, or protection of the Police. We
want protection from the Chair that no such thing would happen in the
precincts of the Assembly Chamber,

Mr. Presidant (The Honourable Sir Abdur Rehim): I understand that.
I tried to get at the fucts. I received the letter of the Honourable Member.
The Honourable Member rightly protected to the Police and he was
allowed to go in. There was no obstruction to other Members so far as I
understand. Another Member who saw me said that he was not obstruct-
ed. These are the faots.

I quite agree with the Honourable Member that the Police has no right,
any more than any Lady Volunteers, to bar the entrance to this' Chamber
or to obstruct any Honourable Member who wishes to come to this House.
T sha'l see to that. .



STATEMENT OF BUSINESS.

The Honourable Mr. M. 8. Aney (Leader of the House): Sir, at a meet-
ing with Party Leaders convened yesterday it was agreed, subject to your
direction, where such is required, .

" (1) that consequentially on the decision to sit for three hours a day
only, the number of duys allotted to the debate on the situa-
tion ghould be increased from two to four, namely, Tuesday,
Wednesday, Thursday, and Friday in this week;

{2) that Government business would be put down for Monday nexé
week

(8) that for Tuesday, Wednesday and Thursday next week there
would bhe » combined List of Business, including firstly, any
Government business that might not be disposed of on
Monday; secondly, Motions on private Bills, and, thirdly,
Non-cfficial Resolutions of which an agreed list was framed.

1 sh)uld mentior that Wednesday next week is a holiday, but that it
was agreed that the House should sit on that day. In view of these
arrangemen’s, Sir, I would ask you to direct the House to sit on Monday,
Tuesday, Wednesdnv and Thursday next week.

Mr. President (The Honourable Sir Abdur Rahim): I expect the Mem-
‘bers will agrea. More days are being allowed' to Honourable Members in
view of the curtailment of the hours of sitting owing to Ramazan. I direct
that the House shall sit on Mondey, Tuesday, Wednesday and Thursday
next week.

HOMTE, DEPARTMENT DFECLARATIONS OF EXEMPTION UNDER
THE REGISTRATION OF FOREIGNERS ACT. .

The Honourable Sir Reginald Maxwell (Home Member): Sir, I lay on
the table copies of the late Home Department Exemption Orders specified
in the list of business, namely :

(i) Home Department Declaration of Exemption, No. 1/48/42-Poll.
(E), dated the 12th August, 1942;

(ii) ®lome Depnrtment Declaration of Fxemption, No. 1/39/42-
Poll. (E), date the 27th June, 1942;

(iii) Home Department Declaration of Exemption, No. 1/18/42-

_ Poll. (E), dated the 21st May, 1042;

(iv) Home Department Declaration of Exemption, No. 1/86/
42-Poll. (E), dated the 11th JJune, 1942;

. {v) Hom> Department Declaration of Exemption, No. 1/16/42-
- Poll. (E), dated the 14th April, 1942;

(vi) Hom= Department Declaration of Exemption, No. 1/38/42.
- Poll. (E), dated the 20th June, 1942;

(vii) Home Department Declaration of Exemption; No. 1/88/42-
Poll. (E), dated the 4th June, 1942: and

(viii) Home Department Order of Exemption, No. 1/17/42-Political
(E), dated the 26th March, 1942;

issued und_er toe ' Registration of Foreigners Act, 1989.
( 137



138 LEGISLATIVE ASSEMBLY (15t Sspr. 194%

No. 1/43/42-PourmicaL (E.).
GOVERNMENT OF INDIA.
HOME DEPARTMENT.

New Delhi, the 18th August 1948.

DECLARATION OF EXEMPTION.

In exercise of the powers conferred@ by section 6 of the Registration of Foreigners
Act, 1839 (XV1 of 1939), the Central Government is pleased to declare that the pro-
vinions of the Registration of Foreigners Rules 1939, except rule B8 and such of
the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passongers and’
visitors who are not foreigners, shall not apply to, or in relation to Mr. Albert
Evans, Acting Director, American National Red Cross. China Relief Unit, so long
a8 he holds this poet. - :

V. SHANKAR,
Under Secy. to the Govt. of India..

- No. 1/38/42-Porrricar (E).
] GOVERNMENT OF INDIA.
HOME DEPARTMENT.

New Dehi, the 27th June 1942
DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1939 (XVI of 10630), the Central Government is pleased to declare that the
provizions of the Registration of Foreigners Rules, 1839, except rule 8 and such of
the provisions of rules 4, 14, 156 and 16 as apply to, or in relation to, passengers and -
visitors who are not foreigners, shall not app?y to, or in relation to, Mra. Frances
Ridgway Warden, an official attached to the Consulate for the United BStates of
America at Bombay, so long as she holds a post in that Consulate.

V. BHANKAR,
Deputy Secy. to the Wovt. of India.

No. 1/18/42-Pourricar (E).
GOVERNMENT OF INDIA.
HOME DEPARTMENT.,

Simla, the 21st May 1948.
DECLARATION OF EXEMPTION.

In exercice of the powers conferred by section 6 of the Registration of Foreigners
Act, 1639 (XVI of 1030), the Central Government is pleased to declare that the
provisions of the Registration of Foreigners Rules, 1930 except rule 8 and such of
the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and
visitors who are not foreigners, shall not apply to, or in relation to. Mrs. Lucile
Graham Reating an official attached to the Consnlate for the United States of America
at Bombay so long as she is so attached. '

V. SBHANKAR,
Deputy Secy. to the (Yovt, of India.
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OF FOREIGNERS ACT.
No. 1/36/42- Pourrzoar (E).

GOVERNMENT OF INDIA.
HOME DEPARTMENT.

New Delhi, the 1Ith June, 1948.

DECLARATION OF EXEMPTION.

In exerciss of the powers conferred by section 6 of the Registration of Foreigmers
Act, 1939 (XVI of 1838), the Central Government is pleased to declare that the’
provisions of the Registration of Foreigners Rules, 1039, except rule 8 and such of
the provieions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers snd
visitors who are not foreigners, shall not apply to, or in relation to Mr. Alois Stefan,
an official attached to the Czechoslovak Consulate in Bombay, and his family so
dong as he holds a post in that Consulate.. :

V. SHANKAR,
Deputy Secy. to the Govt. of India.

- No. 1/16/42-Pourricar. (E). .
GOVERNMENT OF INDIA.
HOME DEPARTMENT.

‘New Delhi, the Ljth Aprll 1948,
DECLARATION OF EXEMPTION.

In excrcise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1939 (XVI of 1939), the Central Government is pleased to declare that the
-provisions of the Registration of Foreigners Rules, 1939, except Rule 8, shall not
apply to, or in relation to, Dr. M. C. Balfour, Regional Director in the Far East
-:‘,pg: Rockefeller Foundation and Adviser to the United States Medical Commission:
“to ina, :

V. SHANEKAR,

) Deputy Secy. to the Govt. of India.

No. 1/38/42-Pot. (E).
GOVERNMENT OF INDIA.

HOME DEPARTMENT, L
" New Delhi, the 20th June, 1942.

DECLARATION OF EXEMPTION.

In exercize of the powers conferred by section 6 of the Registration of Forciguers
Act, 1039 (XVI of 1930), the Central Governmeni is pleased to declare that the
.g:v-i.ior-_: of ‘the Registration of Foreigners Rules, 1839, except rule 8 and such of
‘the provisions of rules 4, 14,-15 and 16 as apply to, or in relation to, passengers and
visitora who are not foreiguers, shall not apply = to, or in relation to Mr. C. C.
«Chuang. an official attached to the office of tEe Commissioner of China to Iadia,.so
dong -as he is so attached.

V. SHANKAR,
Deputy Scey. to the Qovt, of Iudin"
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No. 1/38/42.Pourticar (E).
GOVERNMENT OF INDIA,
HOME DEPARTMENT,

New Delhi, the jth June 1942
DECLARATION OF EXEMPTION.

In exercive of the powers conferred by section 6 of the Registration of Foreigners
Act, 1830 (XVI of 1933), the Central Government is pleased to declare that the
provisions of the Registration of Foreigners Rules, 1938, except rule 8 and such of
the provisions of rules 4, 14,.15 and 16 a8 apply to, or in relation to, passengers npd
visitors who are not foreigners, shall not apply to, or in relation to Messrs. 8. H. Sih,
D. Z, Lao, P. Chang, C. M. Sung and 8. K. Bhen, officials attached to the office of
‘He (ommingioner of China to India, so long as they are so attached.

V. SHANKAR,
Depuly Secy. to the Gout. of India.

No. 1/11/42-Pouriear (E)
GOVERNMENT OF INDIA.
. HOME DEPARTMENT.,

New Delhi, the 26th March, 1942
DECLARATION OF EXEMPTION.

In exercine ™t the powers conferred by section 6 ef the Registration of Foreigners
Act, 1939 (XVI of lgm, the Central Government is pleased to declare that the
provisions of the Registration of Foreigners Rules, 1930, except Rule 8, shall not
apply to, or in relation to, Mrs. Doris W. Jepson, an official attached to the Head-
qusrters, United States of America, Tenth Air Force, Delhi.

. V. SHANKAR,
Deputy Secy. to the Govt, of Indiau

MOTION RE THE SITUATION IN INDIA.

Mr. President (The Honourable Sir Abdur Rahim): At the meeting of
the Leaders of the Parties which I had called the day before yesterday,
it was agreed, subject to the confirmation of the House, that there should.
be a tire limit for the speeches in connection “with motion that is goin,
to be moved by the Honourable the Home Member. It was proposed sng
agrexd upon by all the Leaders of the Parties that the Mover of the motion,
Bir Reginald Maxwell, should have '45 to 60 minutes, that is to say one
hour, to nmke his opening speech, and the Leaders of the Parties or the-
Deputy Leaders . . . . .

Sir Muhammad Yamin Khan (Agra Division : Muhammadan Rural): Or-
any other spokesman chosen by the Party.

Syed Ghulam Bhik Nairang (Fast Punjab: Muhammadan): Only one
man out of a Party, chosen by the Party to act as spokesman.

Mr. President (The Honourabk Sir Abdur Rahim): If the House is
agreeable to that . . . . .
(The House unsnimously agreed.)
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Mr. President (The Honourable Sir Abdur Rahim): Or any other Member
speaking on bebalf oi the Party. For the rest of the Members—20
minutes. Tie Chair takes it that the House is agreeable to this arrange-
ment.

. (The Hour: agreed to this arrangement.)

The Honcurable Sir Reginald Maxwell (Home Member): Sir, T move:
“That the situation in India be taken into cousideration.’

Sir, by this motion the House is invited to consider the _very grave
situation that has arisen in the country since the passing of the All-India
Congress Conuuittee’s resolution of August 8th.  No specific proposition
is put forwsrd by (GGovernment for the ucceptance of the House, nut in
aceordnnce witl, parlinmentarsy practice, (overnment have felt it incum-
bent on them to give Honourable Members us early un opportunity as
possible of discussing the situation in the light of such irformation e can
now be given to them. I must explain that our knowledge iz not vet com-
plete. Th2 disturbunces are very recent. They are not yet ut sn end,
and, at any rate, in the areas most affected, the Provincial Governmerits
and their officers are stilt closely engaged in restoring or preserving order
and taking vrecautions against fresh acts of violence. 1t will not be until
some tire atter the situation has cleared up that full information of what
has happened in each province can be collected together. And while we
are in the midst of these events, it is not possible to review them, or their
causes and consequences, as a thing of the past. But I shall try to give
the House an culline of what has already occurred and to draw attention
{0 cartnin nspects that are alreadv becoming evident. :

The Conyress leaders wire arrested on the morning of August 9th. (n
the same day there was mob violenee in Bowbay and o few other places;
liut, =zlthough the news was no doubt flashed all over India, it
was not until two or three davs later—i.e., August 11th, and particularly
August 12th-—that concerted acts of violence and sabotage began in widely
separated arens. These were directed principally against all kinds of vom-
murications, and particularly against railways, telegraphs and telephones:
but police stations, post offices and other government buildings were also
attacked. These troubles oceurred simultancously in parts of Bombay,
Madras, the Central Provinces and Bengal, but the areas most seriously
affected were the east of the United Provinces and, above all, Lihar.
There has been comparatively little trouble in the North-West Frontier
Province, the Punjab and Sind, or, to begin with, in Orissa and Assam.

What is not so generally known or appreciated ix the extent of the
damagze caused and the extreme seriousness at one time of the position
in the whole of Bihar, (except its most southern districts), and in the
eastern part of the United Provinces. In these areas, the trouble soon
spread from the big towns to the outlying areas; thousands of rioters
gave themselves up to an orey of destruction of communications and sther
Governnent property; whole districts with their small defending forces
of Government, officials and police were isolated for days on end; thers were
brutal atrocities perpetrated by the mob and many deeds of heroism where
small partics of police did their best to defend outlying stations. A
very large part of the railway systems in this area was put out of action,
and it i3 no exaggeration to say that for a considerable period Bengal
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was almost completely cut off from Northern India; while communications
with Madras were interrupted by the damage done to the railways in that
Presidency. ’

Th: damage done was not, of course, confined to the area 1 have Just
described, and our information from that area is still~far from complete.
But the following figures, which are based on the reports hitherto received
from the whole of India, will give the House some idea of the destruction
causad. About 250 railway stations were damaged or destroyed, of which
180 were i Bibar and the east of the United Provinces. Qutside these
areas, we huve accounts of 24 derailments. Inside them damage was done
to a few railway engines. Both inside and outside there was extensive
damage to the pertnanent way and to rolling stock, the results of whaich
are probably more serious than the actual destruction of buildings. In the
Posts and Telegraphs Department, up to a week ago, about 350 post
oftices throughout India had been attacked, of which over 70 were com-
pletely burnt down and over 200 seriously dumaged. Over 8,500 instances
-of wire cutting have beéen reported, and this figure is probably not com-
-plete.  About one lakh's worth of cash and stamps were stolen anrd nom-
-bers of lett:r boxes werc removed or destroyed by acids or other hurning
materini. The total loss resulting from damage to buildings, apparatus,
.posts and wircs has not yet been estimated nor that resulting from redue-
tion of traffic. Thirty officials of the Posts and Telegruphs Department
received physical injuries and many were subjected to intimidation. In
spite of all this, telephonic or telegraphic communication of some kind was
maintained with all the mein towns of India, except Paina. throughout
reost of the disturbances. .

Outside the Knilway and Posts and Telegraphs Departients, the violense
of the mob was largely directed against Government buildings. Seventy
police statiops and outposts and 85 other Government buildings were attack-
ed, the majority of which were burnt or demolished. Roads and motor
vehicies also suffered. Nor did municipal or private property escape. We
bave reports of the entirely wicked and wanton destruction of a tuberculosis
clinic with its irreplaceable equipment, of the house of a private medical
ptactitioner with all his valuable stock of medicines, of a Roman Catholic
Churzh, of electric light installations and of attacks on A. R. P. buildings
and even on schools. There have been other private persons also who
have loat all they possessed. Taking into account the loss of earnings
on the Railways affected and in the Posts and Telegraphs Department,
which must be very serious, I should say that the total damage must he
well over a crore of rupees which loss, of course, falls on the general public.

As to thz present position, while it should not be assumed that trouble
is completely at an end in the areus where it has already been brought
under control, 1 think I can say that the position has been largely restored:
and if our cnenies are hoping that our communications and other eonditions
in India have been so upset as to make an attack on this country an
eagicr matter than it was, they will be grievously disappointcd. Sporadic
acts of snbotage and mob violence are still reported from day to day. In
fact trouble has spread in a minar form to certain areas not previously
affected, such as parts of Bengal Assam and Orissa. BSpecial efforts nere
made tn revive disorders on or about the 9th September, the day »f the
month on which the original arrests were made, but these were not generally
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‘success{ul, and tMere have been welcome signs, especially in the areas
worst affected by disorder, of a desire on the part of the law-abiding
population o co-operate with the authorities in preventing further disorders.
Taking the sitvation as a whole, it can be said that, except in one or two
small sreas in Bihar, the authority of the Government is now fully re-
established where it was threatened. Train services, except to the extent
that it is stiil necessary to restrict them in order to conserve coal, are
;practically normal on all railways except in certain sections in Bihar. North
of the Ganges in Bihar there is still interruption, and on certain sections
south of the Ganges and on oue small section in the Madras Presidency,

night running has not been resumed. Goods traffic, and particularly coal.

traffiz, is cbviously of the first importance; and it is satisfactory that the
East Indian Railway is now delivering practically its norma! loading of
2,000 coul wagons a Jay. Passenger traffic will have to be subject to severe
wastrictions for some time to come.
In thi: Posts and Telegraphs Department, with the exception of parts
of Bihar, th: position is generally satisfactory. Attacks on Post Uffices
..om any appreciabie scale have ceased. But isoluted instanceg of such
attazke are still occurring, as well as the stealing of letter boxes and
.attempts at incendiarism on offices and the contents of letter boxes.
Scatter~l wire cutting also continues, especially in eastern Bengal, southern
Madris, ths southern division of the Bombay Presidency and certain por-
tions of the United Provinces und Bihar. Sind, Baluchistan, the Iunjab
and the North-West Frontier continue to be remarkably free. The main
lines of communication between Delhi and Calcutta, and Madras and
‘Caleutta are being tampered with almost every day with the result that
continuous perfect working hus not yet been possible. Interference with
certain other ain lines is also continuing; and in spite of every effort it
has not yet been possible to establish a satisfactory channel of communi-
«cation by telegruph or telephone between Delhi and Patna.

There are one or two speciul aspects of these disturbances- to which
I wish t> draw the attention of the House.

. “Th: atlacks on railways and other coinmunications started almost
siziultnacously in widely separuted parts of India. That in itself is a
significunt fact. It becomes more so when one reflects that otuch of the
«damage caused must have required bpecial implements which could not
‘have been produced st a moment’s notice—wire-cutters to cut telegraph
wirea, spanuners to remove fish-plates from railway lines and so om. An
even mose significant fact of which we have considerable evidence is the
‘technical knowledge displayed by the saboteurs. Here in Delhi the destruoc-
tion of railway signal boxes was done in a scientific way. Control roorus
and block instruments in railway stations have come in for special atten-
tion, ana the manner of their destruction, which, of course, has a paralysing
effect on the aafe running of trains, also displayed technical knowladge.
Bigns of similar knowledge are not lacking in the sabotage of telegraph
and telephone lines. Indeed I could multiply instances to bring out this
point. Facts of this kind are inconsistent with the theory that these distur-
?anc-l‘.:es were spontaneous outbursts arising out of the arrests of the Congress

saders

Apother poin{ equally inconsistent with that theory -is the ilitary
significatce of the areas and objectives selected for special attention. The
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disturbances have occurred mainly in areas which have strategic im-
portance and the objects of attacks hae largely been the communications
which woulu be essential for the defence of the country in the event of &
hestile attach. 1In the area of worst disorder—that is to say I3ihar—any
dislocation of railways would seriously affect troop movements and prevent
the sendii.g of reinforcements from Northern Indin to the area most exposed
to eneray invasion. Moreover, this js the centre of Indin's coal industry
and inability to despatch coal supplied from this centre would paralyse
trunsport and industry throughout the country as soon as the existing
reserves had been consumed,

Both these peints supply evidence of previous organisation having the-
most siai..er possible rotives. We have been fortunate on this occasion
in being free 10 give attention to this movement at a time when there was
little fear of the development of an enemy - attack, with which the 1ove-
ment had possibly been planned to synchronise. But we might not be
equally fortunate another time sud T need hardly point out that such an
outbrenx would be a direet invitation to the Japanese to attack Tndin if they
were in a position to do &o.

On the other hand, the ordinary characteristics of spontuneous dis-
turbances bave been alinost entirely absent. The first object of a riotous
u.ok is generally loot. There have, of course, been ‘cases of looting, but
on the whole this form of activity has been far less common than mighs
huve bcen ¢vpected. Similarly, hartals hdave not been observed 1o the
extent that seemed likelv and the special machinery which 3Jovermment

. bad devised to deal with such demonstrations has not had to be lurgely

used. The selective nature of the ucts of sabotage is thrown into rolief
by the significant fuet that there has been little or no sabotage of industrial
plant or machinery. 1t is true that cessation of work, where it has
occurred under political pressure, has interfered to some extent with war
production.  But what is the explunation of the absence of industrial
sabotage except perhaps that the owpers, while ready enough in some cases
to close down and accept some temporary diminution of their earnings, are:
determined not to be deprived of the plant and machinery on which their
comfortable war profits depend?

I now turn to the measures taken by Government, first in the hope of
preventing the development of a mass movement and, subsequently, in-
order to control and suppress the distrubances that occurred. The urrests
of My. Gandhi and the members of the Working Committee.were accom-
panied by simultaneous action in the provinces to declare Congress Com-
mittees to be unlawful associations and to detain all important individuals:
who, in the opinion of Provincial Governments, were competent, and
likely to attempt, to organise and lead a mass movement. We have not
'yet received from the provinces statistics of the number of preventive
arrests so made, nor of the nrrests subsequently effected for participation:
in the disturbances themselves. There can be no doubt, however, that
the initial and concerted action of all Governments in India had a consi-
derable effect in disorganising the Congress plans. We might have had
a much more serious situation to meet if an interval had been allowed for
the maturing of those plans and if they had been allowed to choose their
own moment for the launching of the campaign. :
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1t was clear from the outset that the development of any movement
along the lines envisaged by the Congress leaders must directly interfere
with the efficient prosecution of the war, and Government thus had. no
hesitation in using to the full the powers provided by the Defence of India
Rules. These rules were supplemented by additional powers to deal with
hartals and to control local authorities who might act in furtherance of
the movement. In addifion, the Penalties (Enhancement) Ordinance
and the Special Criminal Courts Ordinance, which were originally intended
to apply to situations arising directly from cneny attack, were 'nade
applicable to the present disturbances. The deterrent effect of these-
tpecial enactments has been unseful. They enabled offences to be tried
promptly and appropriate sentences to be awarded. A further measure,
of which effective use had already been made by most Provincial Govern-
ments, is the Collective Fines Ordinance which enable the Provincial
Governments to lay joint responsibility on' the inhabitants of any ares
concerned in the commission of certain clasres of offences.

It has also been necessary to impose a measure of restriction on the
publication’ of news. 1 have no time to enter into the details of the orders.
issued and the changes in those erders which we agreed to recommend to
Provincinl Governments as a result of a very full discussion with the
Editors’ Conference which recently met in Delhi. I should, however,
like to make it clear that our policy in this respect has been largely governed
by two entirely objective considerations. In the first place, disorders of

this charucter are infectious and news of what has occurred in one place-
1ey lead to its repetition in a number of other pluces which niight other-
wise huve remained quiet; and in the second place, much that has

occurred would, if it were known to the cnemy, be of great vulue to his
plans for an invasion of this country.

Apart from the legal powers which 1 have just described, the fullest.
executive use has naturally been made of the police throughout the dis-
turbed areas. They have been through an extremely trying ordeal and
have been compelled on many occasions to open fire on riotous mobs und’
gangs of saboteurs in defence of property or, not infrequently, of their lives.
On most occasions when fire had to be opened, the casuallies were almosti
surprisingly small but the totals necessarily add up to a considerable figure.
Our records as, brought up to’'date during the last few davs show 340 killed
and about 850 wounded but the information from some parts of Bilar is
not yet quite complete. Kven so, the figures fall very far short of che-
many thousands which the Axis radios invent—less, for instance, thans
have occurred in many single air raids in England. On the other hand,
the police themselves suffered heavily. A very large number of policemen
have been injured while 81 are rcporbed so far to have been killed. These
include a number of brutal murders in some cases of unarmed policemen:
1 have no time to give the House a full list of these atrocitics, but 1 may
mention the tragedy of Chimur in the Central Provinces. Here the sub-
Divisional Magistrate, the Circle Inspector of Police, the Naib-Tahsildar;
and a constable were offered their lives if they pmmised to join the Congress
and resign from (Government service. They refused and were then murdered
in cold blood and their bodies burnt. Similar instances have been reported:

from a number of other places.

An Honourable Member: Burnt alive?
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The Honourable Sir Reginald Maxwell: In this case they were
murdered first and then burnt, but there were other cases in which they
had been burnt alive.'

In addition to the police, there was a very wide use of troops, British-
.and Indian, in aid of the civil power. In no less than 60 places troops
were called out while on a number of occasions they stood by. They were
also widely used for guard and protection duties. The military too were
forced to open fire on many occasions and the reported figures of casualtics
thus caused are 318 killed and 168 wounded. Military casualtics were
11 killed and 7 wounded, and these figures include two Air Yorce officers.
who were taken from a train and killed by the mob, and one British officer
.and four soldiers who were ambushed and murdered by a mob ufter putting
up a stout resistance. Both of these incidents occurred in Dihar. The
Air Yoroe was used and proved invaluable for reconnaisance and patrol.
On one or two occasions, after warnings had had no effect, aircraft
-opened fire on mobs actually engaged in destroying the railway line; bui,
there was ne bombing whatever,

Dr. 8ir Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): The Honourable Member said that some aircrufi were
engaged? )

:h. Honourable Sir Reginald Maxwell: On reconnaissance and patrol
"wor

8ir 8yed Raza Ali (Cities of the bmted Provinces: Muhaunmadan Urban):
That was in Blhar"

The Honourable Sir Reginald Maxwell: They were used on various
sections—not only in Bihar—but the incidents to which [ referred were,
1 think, the oceasions when they opened fire. Those did oceur in Isihar,

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urbuu): Were
any killed by the opening of that fire?

".I.'hs Honourable 8ir Reginald Kuwoll: 1 have not heard that thay were.

Sa.rdar Sant Singh (West Punjub: Sikh): May I know why the aircraft
was used?

The Honourable Sir Reginald Maxwell: To disperse the mob.

In regard to the use of the armed forces.of Government to quell these
-disturbances. there iz one point that I wish to make clear to the House,
These forces have not been used to open fire on crowds engaged in peaccful
-or legltlmntf political demons*rations. Had that been the case, the word

“repression’ that we so often hear might have had some applicstion but in
disorders of the kind that have occurred the mobs or gangs of persons
-engaged in sabotage were in every case the aggressors. The poht'e or the
troops, where they were cmiployed in aid of the civil government, were
-varrying out nc. more than their legal duties and obligations in using force
for the defence of person and property and for the prevention of violent
rebellion intended to overthrow the Government which is responsible for
the safety of all. Tt is for thix purpose that armed forces ars maintained
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by the State; and those who use force must expect to be met hy force.
It has already been made clear in the Government communique of tie Bth
August that the purpos2 of Government is preventive rather thun punitive:
and this is the principle that has governed and will govern our action.
Complaints of the use of excessive force have no real meaning in situations-
such as those with which the police have had to deal. It cannot be expacted
of a small band of police confronted by a threatening mob that tkey should
make matheinutical caleulations of the precise amount of force necossary
to digperse it. We have to think of men doing their duty in the tace of
daily and even hourly danger to their lives, men charged with responsibility
for the protection of vital communic#tions. Hesitation at these moments
would mean that thay were overwhelmed or that the mob would attain its
object. Thair first concern is to take effective action and it is their duty to-
do so. Cages will no doubt be quoted in which it is alleged that force
'was used with no such provocation. I would ask Honourable Members to-
be sure that such stories are well verified before they give currency to them.
-If, however, any such act has occurred anywhere, it is a-breach of disecip-
line with which the Provincial Governments and the officers in command
of their forces are as much concerned as any member of the public. I
would, therefore, 8ir, deprecate any sweeping allegations as regards the
conduct of the police at a time when the whole country owes so much to
their courage and steadfastness. The proper course in such cases will
be to bring the allegations, if they are well authenticated, to ‘the mnotice of
the authorities irmnediately responsible for the discipline of their forces
and it can be ussurned that, if satisfied, they will do what is proper. But
it is putting an entirely wrong perspective on the whole matter to lavish
svmpathy on those who have brought upon themselves the consequences:
of their own aggression and to attempt to put the police or other Govern-
ment foreez on their defence whenever they have found it necassary in the-
circumstances of the emergency to use force in the execution of their duty.

One of the high lights of the situation has been the manuer in which
not only the police, on whom the deadliest attacks usually fell, but all’
ranks of Government servante—even the humblest—have in the country
as 8 whole rtood firm and done their duty in face of attempts to subvert
or terrorise them. I have heard of fine work, too, done by the civic guards
and A. R. P. services T do nol say that there have been no failures here
and there but the country may well congratulate itself on the way in which
the machinery of Government has continued to function under the very
severe stram imposed upon it. We shall not forget those who have given
their lives in the execution of their duty and we may well claim that the-
loyalty of all classes of Ctovernment servants has proved their faith in the
administration that they have served so well. Soli@ and stable public
services are a great bulwark against anarchy. We must see that their-
confidence iz not shaken by unworthy attacks upon them.

Another souree of enconragement has been the steadiness of the country
as a whole notwithstanding the inconvenience and loss caused to the:
general population by these widespread disturbances.  Experience in
Bombay, Cawnpore and elsewhere has shown that labour, if left alone, is
not anxious to give trouble. Where strikes have occurred—and there are
several important. arens such as Ahmedabad in which labour i still out—
they have been the direct resull of political influences backed, we mns.pont-.
by ample funds. Nor has the poulation at large down any general incli-
nation to take part in the movement. The Moslem cornmuml-y.nnd the
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-scheduled custes, I amn glad to say, have, as a whole, stood entirely alcof.

I:.arge areas of the country, again, have been quite free from auy sort of
disturbance. Certaiu areas there have been—and 1 do not minimise their
extent or importunce—where for a time hooliganismn has becowme rumpans
ani mob rule prevailed. But speaking generally 1 thiuk it can be said
that the disorders and acts ol sabotage have been mainly of u local and
-sporadic churacter carried out by organised parties with the assistance,
no doubt, oi the local hooligan element and such others of the more
ignorant population as could be excited by false stories and promises.
What I would emphasize ig vhat this movement cannot in any true sense
be described a8 u psople’s mBvement. The whole thing is enginecred and
not spontanerus. There ure already encouraging signs of a revulsion of
public opinior agaiust the madness of the past weeks and cases have come
to notice in which the villagers themselves huve intervened to prevent
-damage to public property. But until the malign influences that have
been at work have been fully counteracted the country cannot feel safe from
further atterupts to disturb ihe life of the people.

Who then is responsible for these disorders? What lies behind them?
“Where the whole life of the country has been so greatly disturbed, where
ite defence in war has been so far prejudiced, it is important that the
-country should forin & clear opinion on this subject. Attempts huve been
made and will, no doubt, continue to be made to exonerate the Congress
leaders or to represent that recent events are not the outcome of the
mags movement sanctioned by the All-India Congress Committee at
Bombay. The terms of the Kesolution which they then passed are such
that they can hardly discluin responsibility for any events that followed
it. But apart from that, it is impossible to-interpret the utterances of
the Congress leaders themselves except on the assumption that they knew
and approved of what wus likely to occur. Prior to August 8th, Mr. Gandhi
himself in his organ The Harijan and in a series of published statements
and press (onferences, which received wide publicity throughout the
country was engaged in preparing the ground for a civil disobedience miove-
ment the exact nature of which he did not to the very end openly disclose.
He did not shrink from speaking in terms of appreciation of aaarchy as
-an alternative to the existing order and he made it known that the con-
templated struggle was to be ‘‘a conflagration’ and that he would ““not
hesitate to run any risk however great’’. On the 14th July, zafter the
Wardha Recolution had been passed, he declared in a press interview:
““After all, it is an open rebellion. . . . My intention is to muke it as
short and swift as possible.”’ On the 19th July he again declared: “‘I do
not want rioting us a direct result. If in spite of precautions rioting does
take place, it cannot be helped’’. Hia final message, after %ix arresi—
which was foreshadowad in his speech of the previous day to the All-India
Congress Cotmittee—was Do or die"’, a alogn.n that has _bann quoted in
many subsequent Congress circulars or bulleting as authority for acts of
violence. Other Congress Jeaders also made no secret of the nature of the
contemplated struggle, and the time between the passing of the Wardhs
Resolution and the meeting of the All-India Congress Committee was
used by many of them in developing the themés that full discretion would
be left to the participsnts (as indicated in the Congress Resolution itself);
-that the movement would not be called off if it led to violence; and that
.acts such as the destruction of communioations and even dersilment - of



SITUATION IN INDIA 149

trains would be regarded as legitimate. The Madras Goyernment has
already given publicity to ipsiructions issugd by the Andhra Provincial
Congress Comraittee which definitely included in the programme  the
cutting of telephone uni telegraph wires, removal of rails and demolition
of bridges. One item of this programmge is ‘‘to impede the war efforts of
the Government'’' and nncther is “‘to run parallel Government in conpeti-
tion with thc British Government’’. It is noteworthy that {his circular
“itseli quotes as its authority Mr. Gandhi’s-‘do or die’ message. Instructions
of a similar character are found in numerous bulletins and leaflets claiming
*the authonity of the Congress which have been found in ecirculntion since
‘the disturbences sturted. One such bulletin contains ‘‘a war programme’’
~which contnins such items as these:

“Formation of guerillu bands to give surprise attacks on the Tommies’’;
“Biopping of ull trains carrying troops and war materials’’;
-and, even more serious perhaps,

‘‘Britishers’ cooks are to be organised to cook bad food for their
-musters'’.

An Honourable Member: Most of them do it.

The Honourable 8ir Reginald Maxwell: It may be said that thére is no
-proof that tlese bulletins carry the authority of Congress or the Congress
‘leaders, althcugh they profess to do so. I have, however, elsewhere brought
-out the poini thai the acts of sabotage that have occurred could not have
been planned in » moment and show.clear evidence of previous organisa-
‘tion. Whatever part the (ongress leaders may have tuken in the actual.
‘work of this organisation, it is impossible to believe for a moment in the
light of their own uttersuces that they were ignorant of its oxivtence or
that their plan did not contemplate that it would be brought into pluy
when they launched their mass movement. I am not at present prepared
-to say whence this organisntion drew its inspiration. It will be our Lusiness
to find out more of what we do not yet know. But if any doubt remnained
;a8 to the identity of Congress with these disturbances it could eusily be
removed by quoting the very numerous instances in which known Congress-
men, particularly in Bihar, have been observed openly inciting mobs to
violence and sabotuge; while many others went underground immediately
after the Bombay meetings and have remained there for reasons bast
known to themselves. On the basis of all the information at present avsil-
able, therefore, we cannot asbsolve the Congress from respoasibility for
these very grave events and eannot allow the country to remain under any
-delusion as to the part they have been playing.

Sir, when the Congress threw down their challenge on the 8th August
‘the Governu.ent gave an immediate reply. ‘“To a challenge such as the
‘present’’ they said in their communique, ‘‘there can only be one answer."
"They pointed out that on the Government of India “'lies the task of defend-
ing India, of maintaining Tnlia’s capacity to wage war, of safeguarding
India’s intererts, of holding the balance between the ‘different sections of
her people without fesr or favour. That task the Government of India will
.discharge in face of the challenge now thrown down by the Congress P'arty’.

8ir Mubammad Yamin Khan: What about the saving of the lives of the
‘peaple? -

» “



180 LEGISLATIVE ABSEMBLY [15ma Serr. 1042

The Honourable Sir Reginald Maxwell: I am only quoting part of tke
communique. Proof has now been given, Bir, that the Governmeni of
this country has not only tie will but the power to arrest the forces of
anarchy. It is little more than five  weeks since the word was given to
‘do or die’. The existence »f a very widespread conspiracy imniediately
became manifest. Ye:, toduy, although many terrible things have hanpened,.
“control has been estublished slmost everywhere and the country as a whele
is quiet; and although this suicidal movement is not yet finally quelled, we
can fee] some justifinble contidence in our power to deal‘with any situation.
that may yet arise.

There are some who churge Government with overhastiness in taking
action when they did. The answer is that had Government given opportu-
nity for thrse or four weeks more of Congress propaganda of the kind that
was then in progress, it is very doubtful if this rebellion could have been
quelled without very much more destruction than has now taken place,
What has happened is bad enough: but delay might have meant an appalling
disaster for the whole people of this country.

There are those, again, who say that repression is not the right remedy
and that in order to resture peace steps should be taken to release ull these
who have becn endungering the country’s defence and put them in a
position to conduct the further war effort of India. That is, [ think, the
underlying significance of some of the amendments that have been tabled.
Well, Sir, the position of this Government has been made clear in the
communique t» which I have already referred and there is little that T can
add to it. Onme thing quite plain is that with an enemy at our gates and
another enemry within them the prime duty of this Government is to undo
the barm that his been done as soon as possible and to- put this country
in.a state of defene against both.

8Sir, the picture which 1 have been compelled to place before the House.
is one that will give no satisfaction to thinking people or to those who are
jealous of this country’s honour and repute. They will regret the orgy of
destruction, the waste of Indian lives and property—things that con only
bring loss and hardship to Indisns themselves. They will regret (hat the
forees that snould have been facing the enemy at our gates should have been
diverted to the task of quelling an attempted internal revolution. They
will regret that, with Indian soldiers’ repute never standing higher in the
world: with victory drawing ever nearer and with it the promised fulfilment
of India’s highest dreams: cne political party, for its own. ends, should
have descended to acts of sabotage as & means of enforcing ils demands,
regardless of the help thereby given to the enemy.

I have before now given warning in this House of the danger oi arousing
the passions of th$ excitable maeses through irresponsible agitation. These
events afford more than sufficient justification for the preventive action
taken by Government iu the past, for which we haye often been attackad.
They show how real is the peril in this country of unleashing the forces
of disorder and how quickly, when that is done, the reign of holliganism
—always latont and waiting for its opportunity—tends to establish itself,
8o that no inen’s life or properly is safe. Now that the. danger bas become
spparent to all it is, 1 om sure this House will agree, not only for Gov-
ernment but for all who wish to save the country from very terrible danger
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to dedicate themselves, at whatever personal. sacrifice; .to the task ‘of

mobilising the active help of the people themselves in preventing

1 % fyrther acts of violence and disorder. It is not enough to

condemn these things in the abstract: it is for every citizen to see thut they
do not happen. Sir, 1 muve.

'm-. Presmdent (The Ifonourable 8ir Abdur Rahim): Motion moved:

““That the situation in India be taken into consideration.”

I see several notices of amendments have been given. 1 propose that
those who want t3 move any amendment to this motion should formally
move their amendments and then there will be a debate both on the ori-
ginal motion and the amendments.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhsammadan Urban): I
am not woving my amendment*.

Mr. Jamnadas M. Mehta (Bombay Central Division : Non-Muhammadan
Rural) : 8ir, I am not moving my. samendment?. ' :

Qazi Muhammad Ahmad Kazmi (Meerut Division : Muhammadan
Rural) : Bir, I move :
“Thut for the original motion the following be substituted :

‘Thet in view of the fact that the present sad state of affairs in India has resulted
mostly by t.e activities of agencies who with the object of bringing [ndisn Maiional
Congress ‘nto disrepute with United Nations started propsganda against it by as-
cribing to it as having included in its programme sauotage and destruction of Govern-
meny Property and having cnangud its creed from non-violence to violence, znd the
subsequent sirest of Congress Leaders before they could contradict that charge and
defire ns Lo what they meant by mass civil-disobedience, and thus a section of the
public laving been led to believe t.at the progiamm. of tne Conjress was the same
us was alle.ed by its opponents, and who in their despair and anger having resorted
tu those undesirable activiti s—which could not be approved by auy poli.ical party
with ncn-violence as its crecd—and which action in its turn has evo<ed the especled
use of force by Government whica has far exc eded the requirements in almost every
case, ancdt which has now gone to the extent of collective respon.ibilities and
collective fines and a.l this has torn the p ace and tranguillity of the Country teo
pieces and is likely to rdsult in great embarrassment to the war effort, this Amsembly
recommends t¢c the Guvernor General in Council to take immediate steps—even
if no compromise be considered possible—to ascertain the views of the Congress
Leaders in this respect and to give them an opportunity of contradicting this charge
and cleuring their position and change the violent activiti.s into non.violent expression
of their dissent, and create an atmu&)here of mutual trust and confidence b:* taking
liberal steps which may inspire confidence in the minds of t.e people 12garding the
iutentionr of the British Government towards India’.'

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved.
“That for the orig_inal motion the following be ;t_nbstituted:

*"“That for the original motion the foilowing be substituted : -

‘T'hat, with & view to reli.ving the existing temsion in the country and helping
more adequately the war efforts of the United Nations, this Assembly recommends to
the Governor General in Council that all Congressmen detained or imprisoned since
the 7th August, 1942, be released and t"at immediate step: be tasn to establish at
the Centrc a national Gov rnment representative of all the Parties in the (‘en'ral
Legislative Assembly and responsible to the Assembly and also to e-tublish in each
of tho Qovernors' provinces a similarly constituted respon-ibl: Government’."’

4/“That in Dr. P. N. Banerjea’s amendment to the motion after the words
‘Governor General in Council that’. the words ‘subj.ct to the civil disnbedience move
ment being withdrawn’ be inserted.”
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‘That iu viewsof the fact that the present sad state of affairs in India bas resulted
moslly by tie uctivities of ageucies who with the object of bringing [(ndian National
Congress into disr. pute witn United Nations started propa.anda against it by as-
cribieg to it as having included in its programme savotage and destruction of Govern-
ment Lroperty and haviug caang.d it creed from nun-violence to violence, und the
subscyuent arr st of Congress L.aders before they could contradict that charge :nd
define us to what they meant by mass civil-di.obedience, and thus u section of the
public kaving been led to veiieve t.at the programm. of the Congr2ds was the same
ws wus aliged by its opponents, and who in their despair and anger huving resorted
te those undesirable activiti. s—which could not be approved by any political party
wita non-violence as its creed—and which action in its turn has gvoed the expected
us) of forer by Government whica has far exc eded the requirements in almost every
case, and which has now gonme to the extent of collective responsibilities and
collective fines and ail this has torn the p.ace and tranquillity of the (ountry to
picce3 and*is likely to result in great embarrassment to the war effort, this Assembly
recom:nends to the Governor General in Council to take imm diate asteps—ev.n
if no ccmpromise be considered poisible—to ascertain the views of the ngress
Leaders in this respect and to give them an opportunity of contradicling this charge
and clenring their position and change the violent activitics into non-violent expression
of thar dissent, and create an atmospher: of mutual tru.t and confidence by taking
liberul steps which may inspire confidence in the minds of tae people regarding the
intentions of th: British Government towards India’."

Mr. N. M. Dumasia (Nominated Non-official): Sir, I move :
“That for the original Motion the following be substituted :

“That this Assembly condemns the orgy of lawlessness and disorders that bave
recently taken place in India with serious loss of lives and colossal damage to pro-
perty whnich have seriously interfcred with public services, approves of the action
adopted by the Governm:nt to suppress the mob violenie and “‘Civil Disobedience’
miovement initiated by the Congress and to restore order in the country and
recommenids that there should be no relaxation of measures for the protection of lives
and property until t e *‘Civil Disobedience’’ movement is withdrawn and peace and
quiet resicred in India'’.”

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:
“That for the original Motion the following be substituted :

‘Tha: this Assembly condemns the orgy of lawlessness and disorders that have
recently taken place in India with serious loss of lives and colossal damage to pro-
perty which have eeriously interfered with public scrvices, approves of the =action
adopted by the Government to suppress the mob violence and ‘‘Civil Disobedience’
movement init'ated by the Congress and to restore order “in the country and
recommends that there should be no relaxation of measures for the protection lives
and pruperty until t e *“Civil Disobedience’’ movement is withdrawn und peace and

quiet restored in India’.

¥r. N. M. Joshi (Nominated Non-Official) : Nobody else is moving.

Sardar fant Singh: I am moving. Sir, I move:
“That for the original Motion the following be substituted :

“That this House recommends to the Governor General in Council to immedistely
take suitable steps to bring about necessary changes in the constitution of India to
cstablish a real National Government in India imm:diately and with a view to cssure
ihe pecple of India of the sincerity of the British people in *this connection, -this
Hounse recoramends to the Governor-General in Council to do the following : '

1. To make an immediate d claration of the complete independence for India
from 1st of November, 1842,

9, To immediately lift the ban from Indian National Cougress and allied
jnatitutions which have been declared unlawful on or after Bth of Angust,
2.

3. To immediately release Mahatma Gandhi, his co-workers and other .Congnu-
' men detained or sentenced for any offence after 8th August, 1842, and
to release all persons arrested, detained or sentenced to any term of
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imprisonment for offences connected with this movement nfter tth of

August, 1942.
4, T¢ remit wll fines levied from individuals or collectively levied on villages or
towns,

5. To dissolve the Central and Provincial Lezislatures and nold ncw elections
at the earliest convenient date.

6. To invite the Indian National Congress arid Muslim League to form a Provi-
sional National Government at the Centre. And in cas- thase two !odies do
not agree to form the Government t..n Indian Natioaal Congress slone
should be invited to do so and in case Indian Nationul Corgress
declines to accept the invitation Muslim League alone shoulld be asked to
do so till elections are held’.”

Mr. President (The Honourable Bir Abdur Rahim): Amendment
moved : .
“That for the original Motion the following be substituted :

‘That this Houre recommends to the Governor Gcneral in Council to imnmediately
take suitable steps to bring about necessary chanzes in the constitution of India to
establish a2 real National Government in India immediately and with a view {o assure
the people of India of the sincerity of the Britis) people in this connectivn, this
House recommends to the Governor-General in Council to do the foilowing : )

1. To mnke an immediate declaration of the complete independence for India
from 1st of November, 1942,

2. To immcdiately 1ift the ban from Indian National Congress and allied
i:;lqgtutiom which have been declared unlawful on or after Eth of Augzust,

B L]

3. To immediately release Mahatma Gandhi, his co-workers and other (longress-
men detained or sentenced for any offence after Bth August, 1912, and

to release all persons arrested, detained or sentenced o anv term of
impri~onment for offences connected with this movement after Bth of

August, 1842.
4, Tc remit all fines levied from individuals or collectively levisd on villages or
towns.

5. To dissolve the Central and Provincial Legislatures and hold new elections
at the earliest convenient date. .

6. To invite the Indian National Congr ss and Muslim League to form a Provi-
sional National Government at the Centre. And in cas: thase fwo lodies dd
-not agree to form the Government th:n Indian National Congress alone
should be invited to do so and in case Indian Nationul Congreus
declines to accept the invitation Muslim Lcague alone should he nsked to

‘do so till elections are held’.” .

Sir Henry Richardson (Nominated Non-Official) : Bir, one fact emerges
clearly fron: practically all the amendments tahled for this debate and that
is that they aim a4 securing conditions which will enable the maximum war
effort ‘to be put forward by this country. However divided we mav be 'n
tha methods to be followed, this House, like the great majoritv of Tndia a-
peoples, i determined to ficht the Axis menace at all costs and it ther~fove
applies to everv proposal the test as to what its effect will be on India’s.
war effort. This is the test which we in this Group have consistenily
applied in the past and which we apnly now in considering the Re®olut'on
before the House. In the ligcht of this test it is clear that every Mamber
of this House must vigorously condemn the course of the present Civil

Disobedience Movement.
We have heard from the Honourable the Home Member something of -

the extent and iniensity of the lawlessness engendered in yarions parts of
India by this movement; we have heard of wanton destruction of property,
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of unwerranted intcrference with personal liberty and of brutal and un-
provoked wurder. We have heard too of attacks upon humble Gcvern-
ment servantr, in no sense responsible themselves for the policy of Govern-
ment, who were merely carrying out their normal duties—duties which,
let me remind my Honcurable friends, those servants would still pe called
upon to discharge whatever might be the policy and constitution of any
Government in this country. A spirit of lawlessnoss, once created, is not
readily exringuished and those who are responsible for the evils of the
present movement may find their own administration hampered som.e day
by this same spirit of defiance of authority which their own actions have
released—nctions which lay the country open to thé depredations alike of
the hooligans within and the goondas without.

Here lot me pay a tribute to the devotion and bravery of those raany
Government servants who have faced umpopularity, insult and danger in
their efforts to preserve the whole structure of our peaceful life. 1 refer
not only to the polce, whose behaviour throughout India has been magni-
ficent, but also to District Officers, Magistrates of all grades, and all classes
of Railway and Postul officia's; and indeed all those whose .official duties
have thrown upon them the burden of coping with this great evil. It is
of the utmost importance that in carrying out these most regrettable but
' necessary duties, these officials should feel that they have behind them
the solid backing of this House and of the responsible elements in the
country. There have been suggestions that in every case where the Police
have had to ‘use force, an enquiry should be held. We are strongly op-
posed to any such suggestion, for any officer who, faced with a violent
and destructive crowd, has to take action to safeguard life and property,
must not be made to feel that every thing he does w'll he made the sub-
ject of & searching and legally conducted intricate enquiry carried out in
safety long after the turmoil has subsided. T say with the utmost em-
phasis, that these men deserve better of their country than this. More-
over, the security of the State depends largely on the confidence of officials
that they can do their duty in time of crises withnout hecoming subject to
harassment thereafter. Once this sense and confidence is destroved, then
whatever constitution Tndia may have in the future, she will not know the
meaning of real freedom for the disorderly elements of society will have
learnt that they ean afford to indulge their instincts for violence and
hooliganism with impunity.

. 1 have already referred to hooligans from within and goondns from with-
out. It is I think abundently clear that if this movement were allowed
to go unchecked, it would give the utmost encouragement and help to
those goondas from without. We have already heard how India’s war
effort has been impeded by this movement, and indeed, apart from any-
thing that we have been told, it is surely obvious that even the smallest
disrup#on of communications in time of war must be a cause of rejoicing
to the enemyv. Can any responsible person believe that actions of this
nature, merely because they purport to be -carried out in the struggle for
freedom. can in fact bring that freedom nearer? If the Axis powers are
defeated, freedom for this country is a certainty, but if those powers win,
the very word ‘frecdom’ will cease to have any meaning. We in this
House know that the only possible effect of the Civil ‘Disobedience Move-
ment is to delay the realization of that freedom and it is for this renson
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we insiét that Government shall continue to take whatever measures shall
be necessary to put down these subversive activities.

I have said that provided we win the war, freedom for this country is
assured and in saying this I am merely reiterating what has already been
said publicly and solemnly by His Majesty’s Government. If there is any
doubt in the minds of any of my Indien friends as to the sincerity of the
declaration made by His Majesty's Government, may I say here and now
that in the minds of my community no such doubt exists; we accept it
as n definiteisettled fact and we, as a community, will continue to exert
ourselves to the utmost to assist in every posslble way in implementing
these promises at the earliest possible moment.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural) : What happened after the last war!

Sardar Sant Singh: Why not now?

Sir Henry Richardson: In our opinion, His Majesty's Government and
the present Government of India would be guilty of a grave dereliction of
duty if they allowed the gift of orderly freedom which has been offered to
India, to be dashed to the ground in pieces, just because it has been re-
jected, instead of preserving it carefully until at long last it can safely
be placed in willing and worthy hands.

In the time at my disposal it would be impossible for me to deal ade-
qu~tely with the great question of a transfer of power during the period
of the war and later on the debate, one of my Colleagues will, I hope,

. be given au opportunity of speaking on this subject. I will only say this.
We are concerned with winning the war within the shortest possible time"®
and we are convinced that any attempt to bring sbout an immediate trans.
ference of power during the war, in the absence of agreement between the
major political parties, will lead to chaos and possibly to disaster.

There are some amongst the Members of the House who suy why not
formi a National Government here and now, and transfer power to it im-
‘mediately. Let us be quite clear in our minds about this. What exactly
is a National Government? What is it we want to achieve? A National
Government surely is a Government which so completely commands the
support of all parties and interests in the State that it is able to set to
rest political controversy for the time being and to ignore the demands of
purely party or sectional interests. That is the essential characteristic and
virt» ot a Nationa' Government. Can it be seriously suggested that such
a Government can be formed in this country in the middle of the War,
in the absence of a firm agreement between any of the major political

parties ?

Maulana Zatar Ali Khan (East Central Punjab : Muhammadan) : Ac-
cording to you not till Doomsday!

Sir Henry Richardson: Let me take an analogy. Would it be possible
at all to have s National Government in war time in England, if eay, the
entire Conservative Party remained not merely outside, but antagonistic
to that Government, and if moreover it declined to assist in the war effort

because it was not in that Government?



156 LEGISLATIVE ASSEMBLY . [15tr Seer. 1842
Pandit Lakshmi Kanta Maitra: ‘L'hie amalogy is vicious.

Sir Henry R.chardson: It would be impossible. It is alright to talk
of forming a National Government but when you get down to the practical
business of the composition and jurisdiction of that Government, you will
find that you are doing exactly the same task that a Constituent Assembiy
will have to perform after the war.  That task is by no means incapable
of achievement, but it is a task which demands considerable time, pro-
tracted negotiations and much effort. It is not a thing which can be
achieved in the twinkling of an eye, and it is, therefore, meaningless to ta'k
of an immediate transfer of power to a National Government. There
is however one way in which a National Government can be achieved. I
have said that a National Government is & Government which commands
the support.of the whole country and sets to rest political controversy and
party warfare. If my Honourable friends of all Parties will say, we will
put aside political controversy for the period of the war and will devote
ourselves wholly to the successful prosecution of the war, then a National
Government representing the united will and determination of the people

. is possible.

But I sugeest that a careful study of the statements made by the
various individual political leaders will show that that stage has not yet
been reached. It is a matter of profound regret to us that thir should be
so and that as a result there is, in certain sections of the Indian public,
a sense of frustration leading to bitterness. @ We can quite understand
how the Indian people feel on th's matter and we have sincere sympathy
for their national feeiings and aspirations. But we must not be led by
that svmpathy to premature action of a kind which might lead to civil war
and disaster. The great trouble seems to be inab’lity and failure to face
realities. and with all the good intentions in the world, no practical solution
in i%ithder business or politics is ever possible unless this. primary factor is
realised.

8ir, we in this Groun attach the greatest importance to this debate
berause we believe that if we and all parties in India can order curselves
aright during the remaining vears of the war, a great and glorious future
lies atiead of a free India in the post-war world, an India which we believe
under the stimulus of growing industrialisation will take its place amongst
the greatest and most powerful nations of the modern world. It is with
that object that our troops, Indian and British. are today fighting as
brothers in arms and proving themselves more than worthy of the great
militarv traditions of our common nast. They are fighting in the sure
knowledge that, however long and d'fficult the task may be. at the end lies
victorv, victorv for idealism over the gross materialism of the Axis powers,
vietorv for the belief in the right of mankind to freedom, and victory for
all those values upon which depend the future freedom and glory of India.

Bir Muhammad Yamin Khan: Mr. President,

Mr. President (The Hon~urable Sir Abdur’ Pahim): Do T undeérstand
the Honourable Member will speak for thirty minutes. '

Sir Muhammad Yamip Khan: 1 w'll epeak not' rn b-ba'f of the Paty
but as a Member. S'r. after listening to tre sneech of the Honourablc
the Home Member and to the many stories he told us in his speech, one is
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inclived to say that every kind of encouragement must be given to the
. police officials and other officials who have veen facing a seriwus situation
10 tue coumry. ‘Lne Honoutab.e Memoer d.d not pownt out what I have .
been reading in the papers for the iast week, the sad stories of certwn
pence owecas beng vurnt alve after being suriounded by mobs of 500,
while tney were only tnrce or four policemen—about fire bemng set to
thitehed buildings and two constab.es and a sub-insp.ctor b.ing sur-
rounded there. Lhe Muslim League mn tuer resolution very cleany con-
demned all these acts ot sabotage and mu.der und deswruction ot propercy.
1 am glad that the Honouraoie the Home Member in h.s speccn clear.y
said that the Mu:lim community and the Depressed classes have kept
tuemselves apsolutely alouf from this movem.ne, except & vory few persons
who have joined the Congress. '

What has been happening? Certain Honourable Memburs like my
Houdurable friend, Mr. hazmi, want to say that the responsibiuty does
not Le with the Congress for the things taking place today in the country.
1f that is true and 1t 1t is to be taken for granted that must of the destruc-
tion has been done by the Hindu community, then may I ask him if he
suggests that if 1t was not the Congress 1t . the Hindu Mahusabha? If
thav . his implication, he will huve a proper rep.y from the Hindu
Mahasabha Members themselves. 1 do uot want 'to speak on th.ir behalf.
Bui m whose sympatay has this outbreak come .n? If he accepts tuat it
is 10 sympathy witn tue peop.e who were arrested on the morning of the
9th August, tnat 18, the Congress leaders, then it 1s really the Congress
fullowing tnat is respons.ble ror this destruction. I have been reading in
the press for some tune past that tnere shou.d be no s.orched wurth policy
udopted by the Brit.ish Governm.nt .f th.y are att.cced irom outside, that
Indiau property shouild not be uesircyed by the Brit.sn iet.eutung armies;
but the followers of these very people are d s.roy ng the p.operty of Ind.a.
if industrial factories and concerns are not destroyed, here is t.ie dustruc-
tion, ol railways, post offices, telephones, telegraphs and even mipn.cipal
buddings whica paa no connect.on with the Gove.nment of Ind.a.

W. found in Delhi that the Municipal Town Hall was set on fire and all
the records were destroyed. I do not know what connection they had with
. the ‘movement which the Congress wanted to make. This siows that
Mahstma Gandhi’s say.ng that there should be non-vi.lence and that India
his become non-violent and the Congress creed is non-violence—all that
falls to the ground. It is nothing but a camouflage. There is violence,
nobody can stop violence in the country once t: é mo' s are excited. Every-
body cannot keep himself under control as M:hatma Gandhi or as some
other higher placed people can control thems:lves. They ought to see
thet it is the mob whom they are dealing with, that the mob's mentality
riust always remain the mob’'s mentality—cnce it is let loose, it must
always cause any amount of destruction. We find there bas been des-
truction not .only of Government property but also of private property.
and municipal property and I was very sorry to hear that a doctor's clinic
was also destroyed. These horrible acts had been ¢ mmitted in the name of
non-violence. We cannot endorse these actions, but do- we endorse that
the (Government’s action had been quite all right? T do not. I think,
thas the Government is equally at fault because it did not take precautions.
The Government did not know—if my Honourable friend, the Home
Mermber's allegationg are true—that this was the work of an organisation,
thus this was work which had been done systematically. What were the
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Government doing? Were they sleeping when an organisation of this
k.nd was taking hold of this country and they did not know? When did
they get their intormation? What sort of people do they employ,—what
kind of peopie have they got for their information? That means that the
GGovernment are really at fault. They employ people who are not trust-
worthy, who have becn keeping them ignorant and have been giving them
fulsc. information. They do not receive prapcr .nformation at all as to
what is going on in the’country and they have becen sleeping. Therefore, it
is this Government whlch is at fault. The Government of India Executive
Counc.llors may say, ‘I am not here at my choice”. But whoever has
choser them, whosesover fault it may be to have chosen them, ' they
are the persons who have been chosen, and they have chosen the wrong
people. They have not been gelting- proper information in order to cope

with the situation in the country. There ouzht to have been a proper

handling at this time. One set of people may say, the Congress 18 cor-
lainly rcspons.ble. But there are other parties who are not in the Gov-
ertauent and are ready to he.p but their co-operation the Government do
not want. Government do  not care a fig for their co-operation and as
long as they do not take into their confidence the proper section of the
peaple, the only thing which they can get is the third rate people in their
empioy who w.il give only false reports and they will have to act on thoge
fais2 reports. The result will be that cne day they will wake up from their
sleep and find that there is a revolution in this country.

What is this revolution and how did it comec? Why did not the
Government take steps dur.ng the last two yeuars to find out what was
being hatched in the country? Did this orgunisation come to do things
simuitaneously over one night? For the Honourable the Home Momber
says that on the 11th and 12th there was simultancously everywher:
destruction of communicatipns. Same kind of act on had been taken all
over India, in all places wherever the communications had been and
would have helped the Japanese if they had chos:n to attuck at that time.

It is very surprising that the Government came to know only after th.’

11th and 12th that there was such an organisaton. Why did’ they not
know it beforehand? How ' can we entrust our lives and our properties
into the hunds of people who cannot even safeguard and save the pro-
perty of tle Government itself? I cunnot say that I can endorse all that
had been done. I say that the Government must know: that there are three
parties in the Congress. There are three wings, one committed to non-
violence, one ix the Communist Party which .s siding with Government,
and thecc 1» unother party which goes by the name of Forward Blo¢ which
nobody can conirol. They all go as Congressmen. Nobody can say, this
is not a Cougressman, or that i a Congressman. All are Congressmen.
Whatercr that way be, I .want that Government shculd k-ep a proper
vigilance and must not be that Lind of Governm 1t which, after the deeds
hud been done, come up and tell horrible stories bezfore us.

Some of my friends havée tabled amendments and I must speak. a frw
words on them. My Honourable friend, Sardar Sant Singh, savs tbat
these should be formed a Government, and first of all the Government
must invit 2 the Congress and the Muslim Lergue to form the Government.

If they ¢/ not accept jointly, the Congress alone, bhe savs, may Le in--

vited. 1f the Congress does not accept, then the Muslim Leagus ulone

o+
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should be invited. My Honourable friend, Sardar Sant Singh, belongs to
a Party—I do not know whether he is speaking on behalf of the Party.

Dr. P. N. Ranerjea: No. He had no authority to speak on hehalf of
the Party. :

Sir Muhammad Yamin Khan: I see that he had no authority behind
him of his Party. 'These are only his personal views. For his informa-
tion I may tell him that Mahatma Gandhi, just before he wus arcested,
elucidated the points which were made by- Maulana Abul Kalam Azsd.
Maulans Abul Kalam Azad said that the Congress would welcon if the
Muslim l.eague were to form the Government. One gentlewan who had
his own doubts anout this statement approached Mahatma Gandhi who
made clear what Maulana Abul Kalam Azad meant. Mahatma Gandhi
said in his writing as reproduced in the ‘Tribune’ of the 20th August:

“With reference to your letter giving me the purport of your omversation. . I
wish to say in as clear a lnnT.laga as possible that . . . Maunlana Abul Kalam Azad's
published offer to the Muslim League was meant to be a serious offer. Lat me

. explain it again for your clucidation. Provided (this i2 a big proviso) the Muslim
Lengae co-operates fully with the Congress demand for immediate independencs
without the slightest reservation, subject, of course, to the proviso that an independent
Indin will permit the operation of the allied armies in order to «check the Axis

gression and thus to help both China and Russia the Congress will have no sbjrction
the dves not say, he will agree) to the British Government traasferring all the

wers which it today exercises, to the Muslim League on behalf of the whole of
ndia including the so-called Indian Tndia.”

Then he suys:

*The Congress will not only not obsiruct any Government that the Mualim League
will form on behalf of the people but even join the Government in running the
n.achinery of the free State. This is meant in all seriousness and sinc.rity.”

One proviso is that the Muslim League must merge itself into the
Congress! As he says, the Muslim League must adopt the resolution
which had been pasted by the Congress Working Committee aud support-
ted by the All-India Congress Comtnittee—the Congress demand of
immediate independence for India on terms which have already been
passed by the Congress! That means that the Muslimm League must morge
itself into the Congress, and unless that proviso is acted upon Mahatma
Gaudhi cannot ogree. He puts before us a proviso which he Inows full
well it can never be accepted because the Muslim League had their own
resolution, and Mabatma Gandhi wants that the resolution passed Dby
the Congress Working Committee without any hand of the Muslim.
League in it should be accepted by the Muslim League blindly. It means,
““You form the Government and I will keep all the votes in my pocket and
turn von out whenever I like’’. Supposing the Muslim League forms the
Government and the votes remain as they are, for how many days can the
Muslim League carry on the Government unless the Gqvernment is an
irresponsible Government as the present Government is irresponsible?
We cannot carry on the Government with the voteS against us, with a
dagger and a revolver held at our face, point blank? If we are to carry on
the Government we must have the sanction of the House, that is, the vote
of the House, if it is going to be a renponsible Government. But if it is
going to be under the present constitution, we have many times said, and
the Muslim League has said, there are only twe big communities in  the
osuntry, that is, Hindus and Muslims. .
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Let us have a joint equality so that none muy outvote the other in the
duy to day administration during the war and if the Congress—a big party—
is not willing to tuke up the responsibility, then the Muslim Lesgue must
kuve at least u majority, just to discharge their responsibility. No res-
ponsibility can be discharged without a majority. [ do not know whether
Surdur Sant Singh bad seen this or not but for his information I may say
that this Tribune, which is issued from his province, not only went to the
extent of criticising the Muslim League but it began to impute all kinds
of motives to Mr. Jinnah and the Muslim League. Now, the Mussalmons
pussed a resolution that they are ready to co-operate and meet all the
Party Leaders. The paper says:

“The ostensible reason for this change in the uttitude of the Committee probably
is thet the Mahatma and other prominent Con gesu leaders being in prison could nob
reascnubly be expected to approach Mr. Jinn

When the Muslim League comes to shake hands with other parties and
is ready to meet them in discussion, this is the attitude of the Nationalist
Press. 1 do not know which nation this Tribune represents but as far as
I am concerned it represents an attitude which is not pro-MusLm and it
does not give proper thought or proper place to the Muslim League views.

Then, Sir, what was the attitude of Mr. Savarkar and other Hindu
Mahasabha leaders? They at once rejected the idea. They said: *‘No,
even if the Congress were to agree, we cannot agree to the Muslim League
forming any Government'’. Therefore, how on earth can we have a debate
on the Resolution in this House? What are the people talking outside
about this? The Muslim League never said that they are not willing to
co-operate. They ure willing to co-operate with those parties who are
ready to take the responsibility on their shouldere, provided they are in
such a large majority tnat their voice can be heard in the country. I quite
agrec with Mr. Churchill when he says that the Congress does not repre-
sent the whole of India. There are many parties who do not follow the
Congress lead and who will never take their lead from the Congress but
there i one thing which nobody can ignore and that is that in the last
clections they badly defeated Hindu Mahasabha.

Mr, President (The Honourable Sir- Abdur Rahim): The Honourable
Member's time is up. -

Sir Muhammad Yamin Ehan: T will conclude in one sentence. There.
fore, I cannot support these things. Nor do I agree with Sir ‘Henry
Riehardson when he says that his community will agree to the demands
which may come later on after the war, because his community does not
even support the Pakistan demand of the Muslim League.

Mr, N. M. Joshi: Mr. President, it is a matter of great regret to me
and 1 am sure it is matter of great regret to others that the Party which
is the main subject of criticism of the Honourable the Home Member
and some of the othgr speakers is not present in this House today. How-
ever, as it is not either in the hands of myself or in the hands of this
House to secure their presence today, we must carry on the debate as
best as we can during their absence.

After having listened very carefully to the speech of the Honourable
the Home Member, one thing struck me very forcibly and that is the
colossa) igunrance of the Government of India as to the real situation in
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this country. It seemed to me that this Governmens is completely divore-
ed from the surroundings in which they ure working. The Honourable the
Home Member began his speech from the passing of the resolutioh of the
All-India Congress Committee demanding independence and mentioning
that it they did not secure independence they will deelare civil dis-
obudience in this country. For the proper understanding of the situat.on
1 would go a little backwards and trace why the Congress passed the reso-
lution which it did in Bombay on the 8th August and in tracing the situa-
tion one thing which strikes me again is the failure of the Government of
Indin to understand the feelings and sentiments ot the people in this
country. From the beginning of this war, there huve been no people in
this country who had the least sympathy with either Fascism or Nazisni.
Peuvple in this country are thoroughly imbued with demnoceratic  ideals.
Untortunately, the Government in thig country is a foreign Government
und most of the sectious of the pcople of this country felt that although
they sympathise with' the ideuls of democraey they could not play an
effective and enthusiastic part in this war unless the people were. made
frec and there was a national Goverpment in this country. Our Govern-
ment played with the problem of the national Government. Taking
mlvautage of the comrnunal divisions in this country they sat quiet for o
tong time, and then, as a measure of self Government, they introduced a
few additional Members of the Executive Council, but nobody thought
that it was u national Government. After some time, a new situation
urose in the political atmosphere and that is the cntry of Japan into the
wa. and the war having approached the borders of this country. The
feeling in this country which was already in favour of democracy became
stronger but, unfortunately, the same obstacle was felt, namely, that
without & national Government the people in this country.could not take
au enthusiastic and effective part in this war. Unfortunately, the Gov-
ernment of India did not realise this for a long time but the nearness of
the Japanese attack made them alive to the issue and then Sir Stafford
Cripps was sent here with some proposals. '

So far as T am concerned, I feel that the proposals of Sir Sta¥ord
Cripps, as far as the future Constitution of India is concerned, were
sutisfactory, but they were very vague as far as the immediate present
was concerned.

Mr. President (The Honourable Sir Abdur Rahim): [ think the
2 p.u, Honourable Member would like to stop now.

Mr. N, M. Joshi: If you like, Bir.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 16th September, 1042,
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